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REPLY FILED ON BEHALF OF THE RESPONDENT No.2

1. It is respectfully submitted that the Applicant herein has filed the
above said Original Application praying this Hon’ble Tribunal (a) to direct
appropriate action against the Respondents for polluting the land and well
of the Applicant by allowing the sewage generated by the illegal defence
land encroachers to flow onto the land of the Applicant and also
deliberately trespassing onto the land of the Applicant and digging
channels to drain the sewage into the agricultural.. well in violation of
environment laws; (b) to grant a sum of Rs.50,00,000/- as Interim
Compensation for causing pollution of the land of the Applicant to the
Applicant and grant such final compensation as may be determined by
this Hon’ble Tribunal; (c) to direct removal of the illegally laid drainage
pipeline from West to East covering a distance of more than a kilometer
and from North to South laid by the encroachers till the Northern side
boundary wall of the Applicant; (d) to issue directions for stopping the flow
of sewage onto the land of the Applicant; and (e) to direct the Respondents
to clean the agricultural well situated at the North Eastern side of the

Applicant’s property and restore the same to use.

2. It is humbly submitted that before adverting into the Para-wise
Replies to the allegations of the Original Application, brief facts of the case

leading to filing of the Original Application are as under:

(i) The Applicant herein is the Daughter of late M. Satyanarayana
Reddy, who is claiming that her deceased father was the absolute owner
and possessor of land Adm. Ac.03-11 Gts. in Sy.No.96/e, 97/a, 98/a (part
of 96, 97, 98) of Trimulgherry Village and Mandal, Secunderabad, by
virtue of a final Decree Proceedings in [LA. No.1061/1978 in
0.S.N0.942/1974 passed by the Hon’ble I Asst. Judge, City Civil Court,

Secunderabad.

(i) On perusal of the final Decree Proceedings dated 28.02.1991, it
indicates that late Satyanarayana Reddy was allotted an agricultural land
known as ‘Muriki Bavi’ to the extent of Ac.03-11 Gts. in Sy.No0.96 to 99,
but in the schedule of property of the said final Decree Proceedings, no
details were given about the allotment of land and its boundaries in favour
of late Satyanarayana Reddy. Since time immemorial, the well located in g

the said property is receiving drain/ storm water from the upstream due N\/
|
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to natural gradient and it is never being used as drinking water well that

is the reason the well itself named as MURIKI BAVI (Dirty water well).

(iii) By virtue of the said final Decree Proceedings, late M.Satyanarayana
Reddy, during his life time, had submitted a Layout for sanction, to the
2nd Respondent and the same was returned with certain objections on
21.11.2012, for which he had submitted his Reply and agreed to submit
fresh Layout Plan clearly showing the proposed storm water drain,
location of septic tank, sewage line, etc. Accordingly, he had submitted a
Layout Plan, showing proposed storm/drain water line passing through
his property from North to South direction connecting to an existing open
Nala on Southern side, beside Asha Cooperative Housing Society. The
Northern Boundary of his property is a Hamlet/slum by name ‘Chinna
Kamela’ which is form part of General Land Register (GLR)
Sy.No.360/part, and this slum is consisting of about 257 houses, which is
in existence for more than 5 decades. This Colony is situat:ed on the
upstream of the subject property claimed by the Petitioner as a result, the
storm/drain water is passing through the property of late Satyanarayana
Reddy for decades, as a result, a cesspool was formed in the said property
over a period of time. Due to continuous flow of storm/drain water, late
Satyanaraya Reddy was directed to re-submit his Layout by showing an
underground storm/drain water line to discharge the effluents from the
upstream neighbouring colony as well as 20 number of upcoming plots of
his own Layout and join the same in the neighbouring Open Nala on

Southern side, so as to avoid any cesspool causing health hazards.

(iv) Late Satyanarayana Reddy, though submitted a Layout Plan, he had
not developed the Layout, as shown in the Layout Plan, and in view of the
same, the storm/drain water from the upstream area of ‘Chinna Kamela’
is being deposited in the said cesspool and the storm/drain water is
percolating into the soil and during rainy season, the excess water going

down to the downstream and joining the open nala.

(v) Late Satyanarayana Reddy, vide his letter dated 27.03.2015,
submitted to 2rd Respondent Board, to process his Layout Application,
had informed that his land was converted into non-agricultural purpose
by the Revenue Authorities, hence he cannot submit any document from

local Tahsildar to show that it is an agricultural land.

(vij Late Satyanarayana Reddy, when his Layout Application was
pending, he filed a Writ Petition in W.P. N0.31543/2017 before the Hon’bl

CHIEF EXECIVE OFFICFEL
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High Court, against the Union of India, Principal Director, Defence Estates
and Secunderabad Cantonment Board, and praying this Hon’ble Court to
direct the Respondents to process his Layout Application. The said Writ

Petition is pending.

(vij Subsequent to filing the above said Writ Petition, the Layout
Application of Late Satyanarayana Reddy was returned by the 2nd
Respondent, on 19.01.2018, with two objections viz., one is, the Layout
Plan attached was not as per Layout Bylaw No.3 and most of the
measurements mentioned were not readable; and the second one is, the
Pattedar Passbook was in local language and the same was required to be
translated into English, and this rejection was made pursuant to certain
objections raised by the Higher Authorities who are competent to confirm
the Layout for final sanction. Till date, the above said objections have not
been complied with, hence sanction of Layout is not accorded. Due to
return of his Layout Application, the Writ Petition became infructuous and
more so the said Writ petition stands abated due to death of the Writ

Petitioner late Satyanarayana Reddy.

(viii) Later on, the Applicant herein along with her Brother has submitted
a Representation dated 02.11.2021 to the Chief Executive Officer of the
2rd Respondent and requested for repair of compound wall and raising the
height of the compound wall to prevent illegal trespassing, etc. In the said
letter, they have complained that the neighbouring slum dwellers
deliberately dumping various types of garbage into their land and even
they have damaged the compound wall and illegally trespassed into their
property. The said Representation has not been considered by the 2nd
Respondent, as a compound wall was already constructed without any
permission from the 2nd Respondent, as required u/Sec.261 of the
Cantonments Act 2006 and by constructing the said compound wall, they
are obstructing the natural flow of storm/drain water coming from
upstream area of ‘Chinna Kamela’ due to natural gradient and formed as

cesspool in the said property over a period of time.

(ix) The Applicant herein had submitted one more Representation to the
2nd Respondent Board, on 21.01.2022 and submitted that the slum
dwellers of ‘Chinna Kamela’ are draining the sewage water into their land
and even made huge holes on her compound wall illegally letting their

sewage into her land, hence she requested to disconnect the water supply

to ‘Chinna Kamela’ immediately. She further stated in Para 7 of h

OFFICER
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Representation that, she heard a huge explosion and when she rushed to
the spot, she found that some sort of explosives were used to disturb the
granite foundation of the compound wall and foundation wall has been
cleared and drainage pipes have been inserted, regular manholes have
also been inserted and sewage has been let into her land making it unfit
for agriculture. In the said Representation, she requested to attend the
problem, as the people living in that locality are posing serious health risk.
On reading of her Representation, she herself admitted that the holes to
the compound wall were made and even compound wall-was broken and
drain pipes were laid and sewage is being let into her property, by the local
people. In view of this, the allegation of the Applicant that, on 16.02.2022,
the officials of the 2rd Respondent Board have started demolition of
boundary wall on Northern side and Eastern side, with the help of JCB
and diverted the entire stagnant sea of sewage accumulated on Northern
side of the Petitioner’s property onto his open land, is factually not correct
and misleading.

(x) She has also submitted a similar Representation dated 21.01.2022
to the Headquarters, Southern Command, and also to the Hon’ble Defence
Minister, Union of India, for necessary action. Pursuant to such
Representation, the President, Cantonment Board, has advised the Chief
Executive Officer of the 2nd Respondent Board to investigate the subject
matter. Upon receipt of the said advice, the Area Engineer concerned was

instructed to submit a Report on factual aspects.

(xi) Afterwards, a Meeting was held on 03.02.2022 between the
Applicant & her brother and the President and Chief Executive Officer of
the Secunderabad Cantonment Board and during the deliberations, the
Applicant and her brother have explained various aspects relating to non-
sanction of Layout and also the issue of drain water passing into their
property and requested to take immediate action, for which the Chief
Executive Officer has advised that due to construction of compound wall,
the storm/drain water from the upstream is stagnating and causing
health hazards, therefore, suggested a permanent solution by laying an
underground pipeline passing through the property of the Applicant
connecting to Open Nala on the Southern side at Asha Cooperative
Housing Society, Trimulgherry, and also suggested to re-submit the
Layout Plan by complying with the objections raised vide their Office letter
dated 19.01.2018, but the Applicant and her brother did not heed to such
request and the meeting was ended abruptly due to their non-cooperation. \j\,&/\,
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Afterwards, the Applicant and her brother have closed the existing
drainage outlet on Eastern and Northern sides of their property,
preventing the passage of storm/drain water into the cesspool already
formed.

(xiff The Applicant had also submitted one more Representation dated
14.02.2022 to the Inspector of Police, Trimulgherry Police Station and
marked a copy to the Chief Executive Officer of the 2rd Respondent Board
and in the said Representation also, she had stated that the slum dwellers
have started making huge holes on her compound- wall and have laid
illegal drainage lines letting their drainage-into her land, and in the said
Representation to the Inspection of Police, Trimulgherry, she further
informed that, around 02:30 PM on 14.02.2022, women and male, around
20 to 30 in number of ‘Chinna Kamela’ Basti, started damaging the
basement of the compound wall on Eastern Side and caused damage to

her compound wall.

(xiii) On the same day, i.e., on 14.02.2022, about 100 members of
‘Chinna Kamela’ colony, have submitted a Representation to the Chief
Executive Officer of the 2nd Respondent Board and submitted that they are
residing in the said colony since 50 years and the 274 Respondent Board
provided all basic amenities like roads, drainage and drinking water, etc.
However, Mr.Raghavendra Reddy, S/o. late M. Satyanarayana Reddy (2rd
Petitioner) has dismantled the existing drainage system, due to which the
drainage was getting stagnated in front of their houses, creating
unhygienic health conditions. They further stated that the drainage
system dismantled by Mr. Raghavendra Reddy was in existence for more
than 50 years, whereas the drainage flow has been blocked, due to which,
dirty water is coming into their houses, creating unhealthy living
conditions, hence requested to take action. Apart from giving complaint,
the public also staged a Dharna in front of the 2nd Respondent Board
office and expressed their anguish and agony due to the problems of
stagnated drain water coming into their houses leading to health

problems.

(xiv)] Upon such complaint from the members of ‘Chinna Kamela’ Colony
as well as from the Applicant and her brother, the officials of the
Secunderabad Cantonment Board have visited the drain outlet area of
‘Chinna Kamela’ and observed that due to closure of drain outlet, the
drain water has been stagnated on the outside of the compound wall and

entering into some of the houses of the ‘Chinna Kamela’ Colony and the

CHIEF EXECUTIVE DFFICER
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situation was so grim and there is a possibility of outbreak of
communicable diseases. Due to such compelling circumstances, the
women folk of the colony had tried to clear the blockage so as to facilitate
free flow of drain water into the cesspool.

(xv) Under the above stated circumstances, the Officials of the 2nd
Cantonment Board had cleared the obstruction to facilitate free flow of
drain water into the cesspool and in the process, the Applicant and her
brother and their Mother, have hurled abusive words against the officials
of the 2nd Respondent Board and even pelted stones on them. However,
with the help of the earth removing machine, the obstructions were
cleared to facilitate free flow of drain water into the cesspool which

practice is in vogue for several decades.

(xvi) Thereafter, the Chief Executive Officer of the 2nd Respondent Board
issued a Show-cause Notice dated 16.02.2022 to the Applicant and her
brother, as to why Order for laying an underground storm/drain water
pipeline passing through their immovable property shall not be laid to

facilitate free flow of storm/drain water in the vicinity.

(xvii) Aggrieved by the above said action of the 2nd Respondent, the
brother of the Applicant filed a Writ Petition in WP No0.8942 of 2022 before
the Hon’ble High Court of Telangana, with an allegation that, the officials
of the 27d Respondent had demolished the boundary wall of the Applicant
and her brother and attempting to lay public drainage through their
property and sought for a direction to the 2rd Respondent to re-construct

the demolished wall and also to pay compensation of Rs.5.00 Crores.

(xviii) Simultaneously, the Applicant also filed a Writ Petition in WP
No0.9997 of 2022 before the Hon'’ble High Court of Telangana against
Union of India, Secunderabad Cantonment Board, Telangana State
Pollution Control Board, and others, declaring the inaction of the 2nd
Respondent (Pollution Control Board) in not preventing the pollution of the
Applicant’s land and also inaction of the 2rdRespondenttherein in giving
appropriate direction to the 3rd Respondent therein (i.e., Secunderabad
Cantonment Board) and to prevent illegal activities of land encroachers

and slum dwellers.

(xix) In WP No0.8942 of 2022 filed by the brother of the Applicant, the
Hon’ble learned Single Judge of the High Court of Telangana was pleased
to pass a common order in IA No.l & 2 of 2022 dated 27.02.2022,
whereby the 2nd Respondent therein, the Secunderabad Cantonment

CHIEF EXECUTH
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Board, is restrained from interfering with the peaceful possession of the
Writ Petitioners over the subject land, demolition of compound wall or
laying of drainage pipeline through the said property, till further orders.
The 2rd Respondent has filed its Counter Affidavit and Stay Vacate Petition
to vacate the said common order and, in the meanwhile, the WP No0.9997
of 2022 filed by the Applicant was listed before the Division Bench of the
Hon’ble Chief Justice and upon hearing both sides, the WP No0.8942 of
2022 and WP No.17121 of 2021 (both filed ,by the Petitioner No.2) were
directed to be listed along with WP No0.9997 of 2022. After hearing both
sides, the Hon’ble Division Bench was pleased to pass a common order in
WP No0.8942 of 2022 and WP No.17121 of 2021 by an Order dated
02.03.2022 and the operative portion of the Order is as follows:

“keeping in view of the aforesaid, the Petitioner is directed to appear before
the Chief Executive Officer, Secunderabad Cantonment Board, on »
07.03.2022 at 10:30 AM and thereafter, the Cantonment Board shall be free
to pass appropriate final order in accordance with law.” It is needless to
mention that, in case the Orders are passed against the Petitioner, there
shall be no coercive action against the Petitioner for a period of two weeks
from the date of passing the final order. The Petitioner shall also be free to
take recourse to other remedies, as he is claiming compensation in the
matter. He shall also be free to file a fresh Writ Petition before this Court in
case he is still aggrieved in the matter and all other grounds in the petition

are left open.
With the aforesaid, the Writ Petitions stand disposed of.

Pending miscellaneous petitions if any shall stand closed. There shall be no

orders as to costs.”

(x=x) Regarding the other Writ Petition in WP N0.9997 of 2022 filed by the
Applicant, since the Hon’ble Division Bench of the High Court of
Telangana was not inclined to pass any order on the Writ Petition, they
sought withdrawal of the same with a liberty to approach this National
Green Tribunal, hence the said Writ Petition was dismissed as withdrawn
with the aforesaid liberty to the Writ Petitioner vide Order dated
02.03.2022.

(xxi) Pursuant to the Orders passed by the Hon’ble Division Bench, the
Applicant and her brother had appeared before the Chief Executive Officer
of the 2nd Respondent Secunderabad Cantonment Board on 07.03.2022 \AN\/
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along with their Advocate and submitted their contentions in response to
the Notice issued by the Cantonment Board dated 16.02.2022,
whereunder a proposal was made for laying new underground drain line
through the open land in Sy.No.96 & 99, Trimulgherry, and during the
course of such submissions, the Counsel for the Applicant and her
brother had also submitted some proposals for alternate underground
drain line. After hearing such submission, the Chief Executive Officer of
the 27d Respondent Board passed an Interim Speaking Order on
09.03.2022, whereby the Applicant was informed that, such proposal
would be looked into after feasibility report submitted by the technical
staff of the Secunderabad Cantonment Board and till such time, the
Applicant was directed not to block the drain/storm water coming from
upstream.

(xxii) In consonance with the Interim Speaking Order and also to study
the alternate drain line proposed by the Applicant and her brother, the 2nd
Respondent (CEO/SCB) had appointed PS Engineering Consultants,
Hyderabad, Telangana, to submit a feasibility report for the proposed
alignment for laying underground drain line. The said Consultants have
inspected the site and submitted their feasibility report dated 01.04.2022,
submitted in the office of 2rd Respondent on 04.04.2022 vide Inward
No.2844. Thereafter, Chief Executive Officer of the 2rndRespondent
addressed a letter to the Applicant and her brother with a request to
appear before the Chief Executive Officer on 08.04.2022 at 11:00 hrs. to
take further necessary action and to pass final orders, as per the direction
of the Hon’ble High Court. The Applicant and her brother have received
the said Notice and the brother of the Applicant sent a WhatsApp Message
as a reply to the 2nd Respondent and informed that he was not in a
position to attend the scheduled meeting, as he had to undergo
examination for his surgery and also his family members were not keeping
in good health and also informed that some of his family well-wisher
expired.

(xxiii) After 3 days of his reply, the brother of the Applicant filed one more
Writ Petition in WP No.19579 of 2022 before this Hon’ble High Court, with
the same set of reliefs, as were pleaded in his earlier Writ Petition without
allowing the 2nd Respondent to pass a Final Order, based on the feasibility
report. This Hon’ble High Court of Telangana vide Interim Order dated
19.04.2022 was pleased to direct the 2nd Respondent to pass a Speaking

Order, as ordered by the Hon’ble Division Bench, on or before
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26.04.2022.Since, by that time the Technical Team had submitted a
feasibility Report to the 2mnd Respondent, and the Applicant and her
brother also are not showing any interest to appear before the Chief
Executive Officer of 2nd Respondent, and more so, the Hon’ble Court of
Telangana was pleased to order to pass a final Speaking Orders;
accordingly, a Final Speaking Order dated 23.04.202 has been passed by
the 2rnd Respondent, duly communicated to the Applicant and her brother.
In the said Speaking Order, for the reasons recorded therein and by virtue
of the powers conferred u/Sec.213 and 224 of the Cantonments Act 2006,
the Chief Executive Officer of the 2nd Respondent Board has decided to lay
an underground storm/drain water pipeline through the immovable
property of the Applicant and her Brother bearing Sy.No.96 to 99,
corresponding to GLR Sy.No.352/part, Trimulgherry, Secunderabad
Cantonment, to facilitate free-flow of storm/drain water from upstream
connecting to open nala in the downstream as per the Plan annexed to the
feasibility report, without causing any damage to the property of the
Applicant and her brother.

(xxiv) The Applicant herein and her brother had filed another Writ Petition
in WP No.22126 of 2022 before the Hon’ble High Court of Telangana,
challenging the final speaking order passed by the 2nrd Respondent dated
23.04.2022. Pending Writ Petition, the Hon’ble High Court of Telangana
was pleased to pass an interim order dated 29.04.2022 directing both the
parties to maintain Status-Quo. In view of the Order of Status Quo
granted by the Hon’ble High Court, the 2nrd Respondent could not take up
any further action regarding the flow of drain/storm water into the

property of the Applicant and her Brother.

(xxv) Thereafter, the Applicant filed the above said case with several
reliefs, as mentioned above and pending adjudication, the Respondent
No.3 — Pollution Control Board had issued a Notice dated 08.12.2022 to
the Chief Executive Officer of the 2nd Respondent Board and advised to
take immediate measures for prevention of untreated sewerage discharges
and provide necessary treatment system for the sewage generated from the

households in the locality.

(xxvi) In response to the said Notice, the Office of the 2nd Respondent
Board submitted a detailed report, wherein it was clearly mentioned that
the Secunderabad Cantonment Board is restrained from entering into the

property of the Applicant by passing an Order of Status Quo in WP V\JL{/V
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No0.22126 of 2022, hence could not take up any immediate measures for
preventing untreated sewage discharges and also to provide any necessary
treatment for the sewage generated from the households in the locality
and further requested to prevail over the Applicant and her Brother to give
their consent for laying underground drainage outlet through pipelines
passing through their land for discharge of sewage from the households in
the locality connecting to open nala in the downstream so as to prevent an
percolation of untreated’ sewage discharges entering into private
well/agricultural kunta of the Applicant.-and her Brother. For the said
suggestion, there was no response from the 3 Respondent — Pollution

Control Board.

(xxvii) Be that as it may, the 3rd Respondent — Pollution Control Board
submitted a Report dated 19.12.202 before this Hon’ble Tribunal, wherein
after narrating the contentions of the Applicant, the 374 Respondent had
stated that, their officials have inspected the Petitioner/Applicant land
and surroundings on 03.11.2022 and made some observations regarding
the topography of the houses and flow of sewage from those houses
entering into the Applicant’s land from Northern side and they also
mentioned that, they have collected water sample from the open well and
after analysis of the same, their observation was that, the high value of the
total coliform 540 MNP/100 Ml indicates that untreated sewage was
entering into the open well situated in the Applicant’s land and further
observed that, directions were given to the 2rd Respondent -
Secunderabad Cantonment Board to take immediate steps for prevention
of untreated sewage discharges and provide necessary treatment system

for the sewage generated from the households in the locality.

(xxviii)Further it is to submit that, regarding sewage diversion, the
Executive Engineer, Hussain Sagar Lake Division, Secunderabad, Govt. of
Telangana, Irrigation and Command Area Development vide their letter
dated 27.10.2022 addressed the 2nd Respondent have expressed the
intention of the Govt. of Telangana to restore the Ramanna Cheruvuy,
Bowenpally and Trimulgherry Tank with sewage diversion and Weir cum
Sluice for flood monitoring during Monsoon and requested the consent of
the 2nd Respondent Board. The precise work to be taken up is, apart from
protecting Tanks, also proposed laying of a sewage diversion and laying of

Sewer Ring Main, Inspection Chamber including interception and

”U\Vb\/
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diversion structure to prevent the entering of sewage into the Tanks. The

Applicant’s property is situated beside the Trimulgherry Tank.

(xxix) The 27d Respondent vide letter dated 04.01.2023 has given its
consent to take up the works mentioned in the letter dated 27.10.2022 by
the Executive Engineer, Govt. of Telangana, and also gave certain
directions for effective implementation of the work and also requested to
forward a Detailed Project Report of the proposed work prior to its

commencement for information.

(xxx) Further, it is to submit that, the 274 Respondent board has already
taken up the matter with the Managing Director, Hyderabad Metro Water
Works and Sewerage Board (HMWS&SB) for preparation of detailed project
report for providing rejuvenation, conservation, protection of lake situated
in GLR Sy.No0.352 which is in close proximity to the subject land of the
Applicant by providing a Ring sever for disposal of sewage affluent
discharged from the vicinity and also intend to address the current issue
of inundation of the locality due to sewage water during rainy season and
the same is under preparation and apart from the above work, the 2nd
Respondent Board is also working with the Irrigation Department of the
Telangana Govt. for taking appropriate steps for sewage management and

protection of Tanks, etc.

(xxxi) In view of the above facts and circumstances, the contention of the
Applicant that, the 2rd Respondent has failed to protect the environment
by permitting the illegal encroaches to demolish the compound wall of the
Applicant and has permitted the sewage water to be let out into their

private property, which contention has no legs to stand on.

3. As a consolidated reply to the allegations of the Original Application,
more precisely, the allegation that, the illegal encroachments have come
up over the Defence land and in respect of which the 2nd Respondent has
not taken any action in spite of several Representation, is factually not
correct and misleading, as the 2nd Respondent is a Municipal Body and
has no statutory authority to take any action on the alleged
encroachments of Defence land and there is a separate Establishment,
Machinery and Authority is prescribed in regard to taking measures to
prevent encroachments or removal of encroachments.

4. The other contention of the Applicant and her Brother is that, as early
as 15.05.2015, the Father of the Applicant had complained about illegal M

CHIEF EXECUTIVE OFKICER
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attempts to lay public drainage through their property, which contention
is factually not correct, as the Father of the Petitioners himself had
submitted a Layout Plan, wherein he had proposed a storm water drain
line for free flow of storm and drain water from the upstream area
connecting to the open nala in the downstream and this fact has been
suppressed by the Applicant. As stated above, since time immemorial, the
well located in the said property is receiving drain/ storm water from the
upstream due to natural gradient and it is never being used as drinking
water well that is the reason the well itself named as- MURIKI BAVI (Dirty
water well). Hence, the contention of the Applicant that, the drainage from
the slums has started seeping on their agriculture land and started
polluting the agriculture well situated at the north eastern corner of the

land is factually not correct and such contention is here by denied.

5. Regarding the allege role of Respondents No.4 & S5 who are local
Politicians and their involvement in encouraging the local people in laying
drainage lines illegally through the Govt. property, is factually not correct
and as submitted above, the Chinna Kamela Colony has come up five
decades ago and ever since the 2nd Respondent is the Municipal Body to

provide basic amenities.

6.The other allegation of the Applicant that, the encroachers have
committed trespass and have used crow bars and broken the compound
wall to let the sewage generated into the land of the Applicant, is also
factually not correct, as due to natural gradient, the sewerage/storm
water from the upstream area of Chinna Kamela is passing through the
land of the Applicant, wherein a Chest pool has been formed and since
time immemorial, the storm and drain water is depositing in the said low
lying area and to prevent the same, the Father of the Applicant while
submitting a Layout, had made a proposal for underground drain line for
discharge of sewerage / storm water from one end of his property to the
other end connecting to open nala and this fact has been suppressed by

the Applicant.

7.1t is false to allege that, on 16.12.2022, the 27d Respondent along with
his Officers and Police force have started demolishing the boundary wall of
the Applicant’s property and that they have forcefully entered the land and
have diverted the sewage into the fresh water open agriculture well of the
Applicant. This allegation is factually not correct, in view of the facts
submitted above.

CHIEF EXECUTIVE O
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8.The other allegation of the Applicant that, the 2nd Respondent Board by
misconstruing its powers under the Cantonments Act, rejected the
Applicant’s claim, hence Applicant filed Writ Petitions in WP No.19579 of
2022 and 22126 of 2022 before the Hon’ble High Court of Telangana and
obtained an Order of Status Quo, is factually not correct, as the Division
Bench of the Hon’ble High Court in its common Order dated 02.03.2022
has directed the Brother of the Applicant to appear before the Chief
Executive Officer of the "2rd Respondent, Board and thereafter the
Cantonment Board was directed to pass appropriate final orders.
Accordingly, final orders have been passed-after taking into consideration
of the Feasibility Report dated 01.04.2022, whereunder as per Option 3,
the sewerage/drain water can divert directly into the open nala at the
downstream across the open land in GLR Sy.No.352/part (Applicant’s
land) due to steep gradient to pass through the storm/drain water into the
open nala. The Applicant and her Brother did not permit the 2rd
Respondent Board to lay underground pipeline though their property as
per the Option No.3 given in the Feasibility Report and filed two more Writ
Petitions as detailed above and also filed the above said Application before
this Hon’ble Tribunal, thereby prevented the 2nd Respondent Board from
taking any remedial action on the issue of sewage discharge into the

property of the Applicant from the nearby colony/slum.

9. The other allegation of the Applicant that, the Respondent Board
highhandedly demolished the boundary wall without issuing any notice
and illegally allowing the sewage to flow into the property of the Applicant
and that the action of the Respondent No.2 is illegal and against the
provisions of Cantonments Act 2006, Environment protection Act, Water
Pollution Act, 1974 and also in violation of Human Rights of Applicant.
These allegations are absolutely false and in correct for the reasons
narrated here in above and only to maintain the above said Application

such allegations were leveled.

10. It is further humbly submitted that, for the reasons stated herein
above, the Applicant is not entitled for the reliefs as prayed for in the
above said Application and the Application may be dismissed, as for the
same reliefs, the Applicant and her Brother filed a Writ Petition in WP
N0.22126 of 2022 before the Hon’ble High Court of Telangana, wherein an

Order of Status Quo has been granted and since the matter is sub-judice

M/\/
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on the same issue before the Hon’ble High Court, Telangana, the above

said Application is devoid of any merits and is liable to be dismissed.

It, is, therefore, prayed that this Hon’ble Tribunal may be pleased to
dismiss the Original Application No.97 of 2022 filed by the Applicant, in

the interest of justice, under the circumstances of the case.

/) U‘A/\v J Signatyire of hief Executive Officer
Secunderabad\Cantonment Board
Counsel for Respondent No.2 Respondent No.2
CHIEF EXECUTIVE OFFICER

8ECUNDERABAD CANTONMENT BOARD

VERIFICATION

I, Madhukar Naik Dheeravath, IDES, S/o. Hari Dheeravath, aged
about 50 years, Occ.: Chief Executive Officer of Secunderabad
Cantonment Board, the Respondent No.2 herein, do hereby verify that the
contents of the above paragraphs are true to the best of my knowledge and
on legal advice and that I have not suppressed any material facts. Hence
verified on this the 16t day of February 2023 at Hyderabad.

Date: |6 .02.2023
Place: Hyderabad

CHIEF EXECUTIVE OFFICER
SECUNDERABAD CANTONMENT BOARD
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From: [ Noeen B L 5
Sri.M.Satyanarayana Reddy, pate...... /C/ ZMZ/
Advocate, CEOQ
R/0 3-16-668/A, Trimulgherry, ACED ‘
Secunderabad-15. z -
. AS | :
To, " 160 /
The Cantonment Board, Secunderabad S — Builcimg
zepresaentid Etj:y its Chief Executive Ofﬁcer ;:@::E;Eh:; ey}\;:,i; érhd:rq:s vide
ecunderaba ' .
) Sasnipt N:a._... &...S_,[.._.. B'/(#[[zjlz’/
Sir,
Sub: Resubmission of Layout application after complying RAapatTd
= " the objections-reg.
a \ Ref:1.To your letter dated 21.11.2012 vide letter
: A . no.SCB/EB/Layout/Sy.No.96 to 99/T'giri V/160/3657
3; ( 'l\c 2.To your letter no.SCB/EB/Layout/Sy.No.96 to

99/T'giri V/1582 dated 9.7.2012
3. To the drders in Writ Petition no. 8426 of 2011 on the

.1>A 12— dated 13.3.2012
¢

- With reference to your letter cited 15 above, I would like to submit the
following. 'In pursuance to the letter cited referred 2™ above you had
taken objection which were all complied and now again you have taken
objection in the letter dated 21.11.2012 cited 1% above.

I will deal with each and every objection as under: ‘

1. As r.egards the objection no.a, that plot cannot be related/oriented to

its surroundmgs since the same are not marked either on ground or on

the map properly is incorrect. The layout plan also clearly rmarks out the "
plots and open spaces and parks clearly. Hence objection no.a is

complied.

2. As regards the objection no.b, that land is uneven and prone to water

logging. It is submitted that the land has been leveled and the layout will

be developed as per the layout permission and as per conditions imposed

when the tentative layout to be released. However I have already leveled

the land and I have also shown the proper slopes to facilitate the smooth

flow of water aﬁd there will no water logging after development of the

layout works.

3. As regards the objection no.c, I am herewith submitting the fresh

layout plan drawn clearly showing the proposed storm water drains,

location of septic tank, full dimension of the septic tank, electricity lines, | 2

diameter of the sewage line and inter-manhole distance, separation

h]
K

between water and sewage pipe line, hence objection no.c is complied.
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4. As regards the objection no.d tha’ bore well and manhole are nof
matching with layout map, the bore well and existing outlet are shown
the manhole WI” be constructed after tentative fayout is granted and will
be done as per the layout plan frebhly drawn and enclosed.

Kindly process my application for Iayout and release the same at the
earliest and oblige. )

Thanking you

Yours/®ruly !

e

M.Satyanarayana Reddy,
Advocate,
Encl:
1. freshly drawn layout plan 5 copies enclosed.
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Exhibit- R-2
27.3.2015 ' By Hand

From:

M.Satyanarayana Reddy,

Plot No.1, H.N0.3-16-668/A,.
Trimulgherry, Secunderabad-500015

07403 3919

The Secunderabad cantonment Board,
Secunderabad

Represented by its Chief Executive Officer
Secunderabad '

Sir/Madam,

Sub: Layout sanction for Sy.N0.96-99(GLR S.N6.352/part), of
Trimulgherry Village and Mandal, Secunderabad-reg.

Ref:-To your letter dated 13.3.2015 Lr.No.SCB/EB/Layout/
Sy.No.96-99/T'gherry/359/581

I am herewith enclosing the following documents as required by you in
the letter cited in the reference above which have been submitted

umpteen times so far.

As far as partition deed is concerned, thé final decree which is engro_ssed
on séamp paper shows that the property./ was pa'rtitioned. and divided and
I was allotted the land as pér the compromise decree passed by the
hon'ble court, so there will not be any separate partition deed. I hope -
this will clarify.

i submit that t.he land has been converted into non-agricultural purposes
by the Revenu.e Divisiona.l officer, Secunderabad; hence question of title
deed .being issued by the Tahsildar for agricultural land does not arise.
Howe;/er, I am enclosing the passbook issued by the Tahsildar in" the
name of my mother Smt.lakshmamma is enclosed for'yo'ur reference and
also all the relevant pahani patrikas to prove my title which were taken

into account while sanctioning the layout by the Secunderabad

Cantonment Board. &\\a\ -
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As regards the sale deed between me and Rama Reday is concerned, I
would like to clarify that I never sold any land to Rama Redd-y so the
questi(f)n of existence or producing the CTC of sale deed does not arise.

I submit that I am moving from pillar to post for getting sanction from
your authority for the past 8 years and I was also constrained to move

the hen’ble High Court. I am senior cmzen and it is regrettable‘that the

state is treating me with such disdain.

I requ :st your good self to the needful

Thank ng you,

M, %aty ganarayana Reddy,
Advociite '

Encl:
1. Phorocopies of the Final decree and compromise memo in 0.S.No0.942 of

1974 Hn the file of the Hon'ble I Assistant Judge, Secunderabad dated
28.2.14191 along colour Xerox of the plan annexed to.the final decree.
2.photucopy of the recelpt dated 2.5.2012.

3. Ofc f the letter dated 2.5.2012 to the SCB

4. Photocopy of the order in W.P.N0.8426 of 2011 ated 13.4.2012.

5. O/c >f the letter dated 12.7.2011 to SCB.,

6. Photocopy of the non-agriculture conversion payment receipt
7.Encumberance certificate dated 14.2.2007

8. Pattzrdar passbook issued to my mother Late M.Lakshmamma.

9. Photocopy of the pahani for the year 1989-90.

10. Oh»tocopy of the Section2(o) certificate under the ULC Act,

11.Phctocopy bf the letter issued by the DEO confirming that no defence land
was involved in Sy.Nos.96-99 of Trimulgher'ry village:

12. Protocopy of the letter issued by the Tahsildar, issued by the MRO
Trimulyherry Mandal, Secunderabad.

13. Photocopy of the proceedings of the joint survey by the defence officials
and Thhsildar and panchanama copy confirming that no govt. land was
involved.

14.Pho ocopy of the health department of the SCB.

15. Le ter intimating that corrected pian resubmission to the SCB along with
receipt

18. Ag 'nia capy and resoiztion no.CBR Ne.30 dated 6.2.2013 of the SCB.
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SECUNDERABAD CANTONMENT BOARD 2 [
: SARDAR PATEL ROAD, COURT COMPOUND,
o 74 SECUNDERABAD 500003
S Tel No. 040 - 27808600 Fax No. 040 - 27808606
No.SCB/EB/BBK/Lavout/Sy. No. 86 to 99/T’gherry/ léol Date:j‘ January, 2018,

To

Shri. M. Sathyanarayana Reddy,
R/o. H. No. 3-16-608/A, Plot No. 1, °
Beside HDFC ATM, Trimulgherry PO,
Lal Bazar, Secunderabad Cantonment.

Sub:- Layout plan in respect of Open Land in Sy. No. 96 to 99, GLR
Sy. No. 352 /Part situated at Trimulgherry, Sec’bad - Reg.

Ref:- 1) Your Lr. Received by this Office Dated 11.03.2015.
2) This office Lr. Dt. 13.03.2015 addressed to you.
3) Your Lr.Dated 27.03.2015 submitted to this Office.

Your application has been considered and certain points have been
raised by the higher authorities. Accordingly, you are requested to clarify the
following:

1. Lay-out plan attached with the proposal is not as per the Lay-out
Byelaws No. 3 and most of the measurements mentioned are not

readable.

2. Pattadar Pass Book is in local language and same is required to be

translated in English. ——

Eip V R Chandra Sekhar]
Ghief Executive Officer,

e ecunderabad éz ntonment.
Loy ¢
' < T L ’
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ByH,:md v Potet 02-11-202)
st g Trimulgherry,

Fromy,

hr M S l\aqha\!end“l o i
S/o Lale; .Salhyduaraydna RedJy«-' .
/\ghd 42 years; Qe Do;Lou L ’
HiNO: 3=16- css/ﬁ\ Plot Mo 1,
Trimulgherry ¥ foads, 5B Bad 15,
bobile Not 850193739

2 D, .8, Tejashwall,
D/a Late M.Sathyanerayana Recldy
nged 44 yea;.,, Oct; Consultant
I4.No: 316565874, Piot No 1,
Trimulghary X roads,. Sec- Bad 15.

T,
The. Chief Exeeutive Qfficer,
Qitlee of the bc:cUndexab'xd CanLonmenL board
Court Compeliad, SiB. Road "
‘Secunderabad 500003, “lnlangana.
suby lllec'"l !re:pas;lng, durnplng of qarbage urlnatlng and damaging

of Compound Walf of P1L1a |and bearing the Sy,Nos 96-99({Part)
belanging. Lo iy I'alher LaLe t»l._:dthya.umy na Deddy by stum

dwellers or unnm lwmala Dhasli.

2, ocrzking peamlss:on for the: vapalt of the compeund wall, and
ralsing the heIghL.of. tle compound walls also harricading over the
MnipduhEl"Whl‘ with 'she@t‘q and Installation of CCTV' idang the
parimeter of the LOIﬂ[‘OLlﬂd wall to prevent illegal trespassing,
dumplng: of gamage-and cHma prevantion.

Pnspectpd Sir,

- We subx'mt that our father Late M.Sethyanarayana Reddy was the

absolute owher end pos essor of land pdmeasurlng Ac.3-11 gts, In
Sy.losi96/e; §7ld, 98/a (96,97,98 pa. L:,) of Trimulgharry village and
- Mandal, Seumdelabad The plopex’cy Is: glso secured by @ compound vall
bullt by my rather lcsng Ago. _

« We submlt Lhat tbe !um dwcllars and their chitdren under the politics al
paLronage 0' oca\ baatl h_adera und othuq are datlberately dumping

nnn«blodegradablc--pldstir cove:s conmlnlr*q varjous types of garbaye

‘iloned PaLtaL,land along the compound wall and
' mnoht of lhe gat'* causlng sen!ous cnvnunmmtal pelludon. We subnil
that the slum dwellc.,s are m hand nnd q!ovc with the field staff and

private <onuacL0ra of Lh(. fanILmy wing of SCB and are dui nping 1 diont



-

7%

of the gate of the above-me nttoned land praventing Ingress and egress
from the land alxo became a hreeding ground for plgs, streel doys
causing the pmdd of varlous ‘diseases and causing'a health bazard to
the adjacent colonlas, We submit that the cattle In the above-mentioned
and are gatting sick and Injured by the various non- biodegradaie
plastic covers containing varjous types ofqarbagﬂ dumped into the lang
and also, street dags are entering through the damaged portion of the
compound wall posing a.threat to us and to the cattle, We submit that
slum dwellers frequentiy UHH:ILG In front of the .compound wall and its
suri”out\dfng falsing umea:abh. stlnk We bllbn'ﬂt that till to date the
ron-biodegradable plastic covers ccmlamlng vartou:, types of garbage
not removed and kepton pillng in fronr‘Dr the compound wall-ang also
in our Patta land. We request your kind self to direct the tHealth and
sanitatlon department ofthe&cunclerabad Cantonment Board and also
the concerned feld staff for the remaoval of garbage and sanitization of
the area at the esrliest, We request that fine be Imposed on these slum
dwellers for daily throwmg of the gurtage and urinating as they are
puaishable affenses under Cwitonments Agt,

We submlt those slum dwaliers and thelr ehiidren are damaging the
compung wall and [liec gally trospassing Into the above-mentioned land
hy climbing/scaling- over our-campound wall and also urinating, and
entaring the wall whieh h'fay'; resuit in ‘accldental _drowning and death
Despite repeated wa mlnqs Lhey COﬂUﬂUL. ta.dothe same for that we are
not responsiblae. Tn lhfs aspcct wc 'nforr_ne.d the Tumulgherry P.S. many
timas, ; g thse

W submit that thé--‘slum'm\'e'llers and outsiders consume afcohel and
drugs at the becks sidle . 6F'the templc sltuated over the bund and also
tréate a'n'uisance In thus aspect, we fnfonmt.d the Trlmulqheu"y P.S.
Cmany Uimes We submlt that In' the pagt ‘lum dwellers I”EO&”‘/

Arespassed into the above mention land and cammitted theft and also
tried to molest womaen laborers,

We submit that thero are Instances where the stum dwellers dump higtaby
" intiammaable materlal at the compound wall andg Iit the fire as such the
Hames raising o a hdge helght and pesing.danger to the elactric Supy
hines and spread of fire to nearby houses and into our tang also causing
severs damage to the .compound wall,

We submit that the deliberate and wnllful actlons of these stum diveliors
und thelr children are causing mertal. hdr‘BSanﬂ{ and affecting our doily
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lifc as such we. want to cepalr the compound wall damaged By tham and
fo ralse the helghL of the compound- wall slso nvrrlmdlng ovar the

‘ompomd wall 'vlth-khtets and lnstdllation of CCTV's along the
_pmmelol or the compound wall to pxev

ntililedal trespassing, dumplng
OF garbage and.srlme prevuntlon We, therefow, queet to uoori self to
' pfowde the ecessary permlsslon ak lh eaxhcs%[

¢ We submlt; that police: protectlon be provlded Lo us and my. family
membeis at tnr! tifie ‘of repairing of damaqed compaund wall and to
raise the htxght of the compound wall also barrlcading over the
rompound wall with sheets and installation of CCTV's alohyg the
perimsater of the cornpound wall as theré 1s a threat from the poople 5
- mentionad _q_i_)_?_vig,_-m_nd!‘,' do the negdf.ul_;o me-at the: eanhusl;._‘

~Fhanklag you,
RSt Yours's faithfully

" Al
L. r" M.S. Pauhay“ndm
\t
i \\\(/, (\ i —_‘,,--"
-\
2. D, l‘«.s.lcjasn\‘ arl,

tnclosure:

1. Photo"gra}i"h';" cdlm‘:prlntbuts showing garbage being durmpad i Infront

of tha. gate and along the compound wall of the ahove-mantioned Palia

Photogrdﬁﬁs'_co;or 'pxintout:; shm 'mg calﬂe belnq mjuned
5 Photuqraphs celor Dl Tntouts “showing slum dwéilers at the bucks ‘ide of
the l:emp\e ovér the:hund. consuming liquor, ‘drunkards sleeping atc.,
""hdLSApp hrmlouts and phone call details showing me calling the
rrlmulgherry pollcc patrol and forwarding the pnnlm and videos.

I*IU



LW L PWLISERIS 4, Satuaye vuinmiiy. i
i FOLDER 2: [llegal Trespassing Into The Land, :
IOLDEP 41 Stray. Dogs Entry; Cattle Al‘fech-d

| DVD 2 | FOLDER 4: Urinating At The Compaund Wall.
! FOLDER 55 Compound Wall Damage. !
i FOLDER 6 Fu‘e Footage. : !

it s

1. Cogv W The Inspector of Police, Trimulgherry D.S. Tritnulgherry,
Secunderabad ~ 500015. Telangana,

2. Copy to The DyCR, Offlce of the Detuty Conymissioner of Folice, Morth
ong, Secunderavad, JOO(]ZG : '

3, Copy Lo The Assistant Commiaslonul of Pollce Ofﬁce of the Asslstam
Commissioner-of Pollre Bagumpel {North Zor\P) 500016 .

4, Copy o The Fommisf[oner of Polica, Officg of the L.ommic.uoncr of
bolice, Basserbagh, Hyderabad 00029, 7

o
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_Dt.:21.1.2022 By Hand

)

From:

Dr.M.S. Tejashwari, ‘

D/o Late M.Satyanarayana Reddy,

Aged 44 years, Occupation: Consultant,

R/o H.No.3-16-668/A, Beside Shahi Biryani Darbar Restaurant,
Trimulgherry X’ Roads, Secunderabad - 500015.

Mobile number:7702892451

To,

' \Ahe Secunderabad Cantonment Board

Represented by Its Chief Executive Officer,

Court Compound, S.P Road, Secunderabad - 500003

Telangana, India.

Respected Sir,

Sub: Complaint against encroachments of defence land near Chinna
Kamela, Gun Rock (Ward VII) at the instigation of generations of Ward 7
board members starting from P. Gauri Shankar, P. Shyam Kumar and his
wife P. Bhagyasree -reg.

1. I submit that my father late M Satyanarayana Reddy was the
absolute owner and possessor of land admeasuring about 3 acres 11
guntas comprised in survey numbers 96/E, 97/A/98/A (parts of survey
number 96, 97 and 98) of Trimulgherry village, Secunderabad
Cantonment. The said land fell to his share in the partition with his
brothers. After the death of my father the above said property devolved
upon me and my sister and brother and mother by operation of law. My
father had also constructed a compound wall many decades ago to protect

it from encroachment as the surrounding lands which belong to the

Defence Estate Officer, Secunderabad was not protected and has become

G Janesto, HE
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an easy target for encroachment. I humbly submit that one P. Gauri

Shankar was a board member and he started the encouragement of
encouragement of valuable defence lands in and around the heritage
structure i.e., British period water tank constructed with granite blocks
atop a hillock of boulders. What started as few houses is not turning into a
mini slum and has become a Haven for antjsocial elements and is a great
threat to the security of the Armed Forces stationed in the Cantonment like
the Secunderabad Cantonment area. The slum has somehow managed to
get basic amenities like electricity cohnection, water connections and
streetlights for their houses thanks to their patrons in the Secunderabad
Cantonment board like Gauri Shankar and his son P. Shyam Kumar and
presently the daughter-in-law of Gauri Shankar Smt. P. Bhagyasree. The
surrounding colonies which have obtained layouts by spending huge
amounts from the Secunderabad Cantonment board and by spending huge
amounts for developing their lands still do not have the amenities provided
by the Secunderabad Cantonment board like water connection for instance,
but the scene the Chinna Kamela slum which is a source of valuable votes
for the board members mentioned above have the active-encouragement
to encroach into Defence land and grab the valuable land at the cost of Iaw__
abiding citizens. I have been representing to the Secunderabad
Cantonment board complaining about the illegal draining of the sewage
water into my land which have fallen on your deaf ears and as such my

brother was constrained to approach the High Court seeking a writ of

)
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)mandamus on you to remove the illegally laid drainage pipelines draining
the sewage water into my land illegally.

2. As a taxpaying citizen I am aghast at the insensitivity of your office
to my complaints. Apart frpm draining the sewage water into my land, the
antisocial elements at the behest of the above-mentioned board members
who have found it an unending source 'of votes to remain in power as a
board member term after term.

3. I have come across a Supreme Court judgement delivered in the

year 2016, the copy of which is enclosed herewith, which held that the
encroachers of Defence land have no right to vote in the Secunderabad
Cantonment board elections which I am informed is round the corner. I'm
also informed that the slum Chinna Kamela has been given house numbers
by the Secunderabad Cantonment Board and the pepulation there is also
enrolled as voters. In view of the judgement of the Apex Court which
rightly pointed out that the local politicians who have been encouraging
encroachment havé so been their source of power in these encroachments
and in the honorable court has thought it fit to rule that the encroachers of
defence land shall not have”ah'y right to vote and subvert the rule of IaW.

4, I therefore request you to follow the guidelines of the honorable
Supreme Court, the copy of the judgement which is enclosed herewith for
your kind reference and immediately disenfranchise all the encroachers of
the Defence land though they have been given house numbers for the sake

of collecting revenue. The hon‘ble Supreme court had to take such a lead
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SO as to discourage the board members who iwave encouraged the grabbing \
of valuable defence land. -
5. I submit that the slum at Chinna Kamela has become a nuisance to
t‘he surrounding societies and is store house of criminals and antisocial
elements and the security of the* sﬁrrounding colonies have also become
compromised. The support fhe illegal encroachers have from the Board
members have emboldened them in their antisocial acts and have made
huge holes on my compound wall illegally to let in their sewage into my
land. T also request your good self to disconnect the water supply to
Chinna Kamela immediately as it is encouraging the slum dwellers to
commit their illegal acts.

6. I submit that encouraged by the inaction of the Secunderabad
Cantonment board, the slum dwellers have been emboldened further and
have started dumping their garbage and plastic waste on our land
mentioned above and we had also installed CCTV cameras and video
recordings of the CCTV cameras clearly identify the culprits. We
complained to the Trimulgherry police station who is an eye wash had also
deputed couple of police constables and some of the culprits were warned
not to repeat the offences, but however, the nuisance by the slum dwellers
have not abated and the police have miserably failed or deliberately being
in league with the political leaders operating in the area have turned a
Nelson’s eye to our problems.

7. On 19/11/2021 at about 11 AM we heard a huge explosiqn and

immediately we rushed to the spot and found out that some sort of
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-
explosive was used to disturb the granite foundation stones of the

}
combound wall and some of the huge granite stones used as a foundation
have been cleared and drainage pipes have been inserted and regular
manholes have also been constructed and sewage is being let into our land
making it unfit for agriculture at multiple locations-as if it is some sort of a
septic tank for them. Apart from letting in the sewage water by the
residents of the enclosed defence lands mentioned above, the slum
dwellers are also dumping their garbage by climbing over the compound
wall and the garbage also includes all nonbiodegradable plastics which is
evident from the photographs enclosed herewith.

8. I humbly submit that the land is surrounded by several colonies like
Durga Mata cooperative housing colony, Padmanabha colony, Airlines
colony, Surya Avenue, Sri Lakshmi Narsimha colony, Srinagar colony
Malani enclave etc. and are inhabited by lakhs of people and account of the
standing untreated sewage water crores of mosquitoes are being bred daily
putting all the people residing in the colonies at serious risk apart .from
causing huge damage to my property and also denying our livelihood as we N
are totally dependent upon the agriculture ob’ef.ations from the land which

is nothing but gross violation of our human rights to have a proper life

guaranteed under the Constitution of India.

Dr.M.S.Tejashwari

..P.T.O
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Enclosures:

1. In the Hon'ble Supreme Court of India Mr Justice Anil R. Dave, Mr.
Justice L. Nageswara Rao, Sunil Kumar Kori & Anr vs Gopal Das
Kabra & Ors.etc CIVIL APPEAL No. 9728-9729 of 2016 (Arising out
of SLP (C) No.20677-20678 of 2016) dated 27th September, 2016

1. Defence Estate ofﬁcér (DEO), Defence Estate Office, Court
Compound, S.P Road, Secunderabad - 500003, Telangana, India.

2. HQ Telangana And Andhra Sub Area, STN HQ 129-16, Rudra Rd,

Saraswathi Nagar, Sai Colony, Alwal, Secunderabad 500010,
Telangana.

3. Principal Director, Defence Estates, Southern Command, Near ECHS
Polyclinic, Kondhwa Road, Pune (Maharashtra)- 411040 -

4. The Director General, Defence Estates, Ministry of Defence, West
Block No. 1V, R.K. Puram, New Delhi-110066.

s R T
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lele: 2/886b66 : 6206 (O) . 'HQ Telangana and
Nes . > Andhra:Sub Area
EERPE 29 PIN - 900453
L , iL Clo 56 APO
57 ar3NIP/Cantt BI/QaL | Qg an2022
Chief Executive Officer
Secunderabad Cantt Bd
Secunderabad - 03 -
1 - / _ -
[]//(/GOMPLAlNT AGAINST THE SECUNDERABAD CANTT BOARD RAISED BY
A9 DR MS TEJASHWARI
N

1.. A copy of comphant dt 01 Dec 2021 raised by Dr M.S. Tejashwan recd through IHQ ¢
MoS (Army) letter No A/01161/Misc/SCB/Land (South & SW) dt 21 Jan 2022 is encl herewith.

2.. .You are requested to investigate the subject matter and fwd comments on the same b
01 Feb2022.
F
(Abhijit Chandra)-
: Brigadier
Encls : As above President Secunderabad Cantt Board
LXX
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Tela: 23019863 . : LW&E Dtelland (S&EW)
’ QMG's Branch
IHQ of MaD (Army)
PIN - 900258,
Clo 56 APO

AJ01181/Misc/Sbd/Land (South & SW) 2] Jan 2022

HQ Southern Comd/Q(Land)

PIN - 808541
Clo 56 APO
FWD OF COMPLAINT OF Dr M § TEJASHWARI
1. Please find enclosed herewith a copy of Complaint of Or M 8 Tejashwari,

Trimuigherry, bal Bazar, Secunderabad dt 01 Dec 2021 alongwilh its enclosures
received through MoD Dy No 1795/2021-D(Q&C) dt 13 Dac 2021.

2. HQ Southern Comd Is requested to examine the matter and fwd comments by
31 Jan 2022,

N
MR

(Rakesh Bhardawaj)
Section Offlcer
Land(South & SW)
for QMG '

Copy to: -

HQ Dakshin Bharat Area (Q Land) Br 1

1

For info and similar action pl.
HQ Telangana and Andhra Sub Area (Q B1) J
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Dt: 01.12,2021 ' . NAO
To _rI‘cU‘?’N) ~ \\\\
¥\ o
The Hon'ble Defence Minister 7 D{R£L) AT
Shri. Rajnath Singh — —_—— -
3 @ HAl T e ey
104, South Block, Ministry of Defence -y Y!'-'..././...-,.?.é,,_'- c,__,)

New Delhi - 110011, India o Bl 1 2y

Respected Most Honored Sir,

Sub: Complalnt against The Secunderabad Cantonment Board and the
Defence Estates Officer, Secunderabad for allowing hundreds of acres of
valuable defence fand to have encroached at the Instance of local politicians

like Mr, P.Shyam Kumar, former Secunderabad Cantonment Board Member,
and his followers and also at the Instigation of the honorable Chief Minister
of Telangana Mr. Srl K. Chandrashekar Rao and his Cabinet Minister Mr.

Malla Reddy and for allawing this sewage water into private land befonging.

tao my. family thareby causing grave pollution and damage my property to
the groundwater and also to my cattle which have been seriously affected
with diseases on account of the stagnation of Sewage water-req.

1. 1 subml\t that my father late Sri. M.Sathyanarayana Reddy was the

~

absolute owner and possessor of land admeasuring about 3 acres 11 guntas

comprised In survay nuimbers 96/8, 97/A/38/A (parts uf survey number 96,
97, and 98) of Trimulgherry village, Secunderabad Cantenment. The sald
land fell to his share in the partition with his brothers. After the death of my
father the above-sald property devolved upon me and my sister and brother
and mother by operation of [aw. My father had also construcfed a compound
wall many decades ago to protect it from enﬁroachment as the surrounding
lands which belong to the Defence Estate Officer, Secunderabad was not
protecting his lands in collusinn with the local politictans was allowing slums

to develop at the Instigation of pofiticians !ike P Shyam Kumar, former

Secunderabad Cantonment Board member Ward 07, Trimuigherry and Ex-
MRO Trimulgherry. These slum has now developed into a big colony of
antisocial elements and rowdy sheeters who are being mainiained by local

politicians as vote banks. It_Is not out of place to state that the land

| omelle

——
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encroached is part of the famous gun rock which had been identified as a

Heritage area as jt contained beautiful '|branll;e boulders and natural lakes
and has now become an ugly slum,.

2. We had represented to the Defenca Estates Officer, Secunderabad,
and also to the Secunderabad Cantonment Board (Telangana),

‘Secunderabad which have fallen on_deaf ears and_most valuable lands

pelonging t the defence af the nation have been allowed to be encroached

and_swallowed by local politiclans In_Jeague with the officlals of the

Secunderabad Cantonment beard and alse of the officlals of the defence
Estates office.

3. About three months back, the slum dwellers who had already formed
an iliegal association and have started making huge holes 6n our compound
wall and have fald illegally drainage lines letting thelr dralnage of untreated
sewaga Into our land thereby damaging our agriculture operations and also
cattle which have developed serigus diseases. We had already glven a
complaint in May 2021 to the Secunderabad Cantonment Board requesting
the'm'to remove the (legally laid drainage lines which are against the
provisions of the Cantonments Act and we were also constrained to file @

writ petition In the honorable High Court for the state of Telangana vide WP

MMMM@Q&‘QM_&@&Q@M
directing_the Secupderabad Cantopment board ta remove the illeqally laid
4. 1 submit that encouraged by the inaction of the Secunderabad
Cantonment board, the slum dwellers have been embaldenad further and
nzve started dumping their garbage and plastic waste on our land
mendoned above and we had also installed CCTV cameras and video
rzcoreings of the CCTV cameras to identify the culprits. We complalned to
the 'T:imulghe.rry police station who Is an eyewash had also deputed a

coispte of police constables and some of the culprits were warned not to



o —

= = = = - ( ’
repeat the orenses, Nut (he nuisance Dy the siuim Gwelers nave not abated

and the police have miserably failed ordeliberately belng in Ieégue with the
political leaders operating in the area have turned Nelson’s eye to our

probiems.

5. On 18/11/202¢ evening and also on Yasterday, that is on 19/11/2021

at pbout 11 AM we heard a hude explgsion and immediately we rushed to

the spgt and found out that some sort of exploslve was used to disturb the

graplte foundation stopes of the compound watl and somme of the huge
aranite stones used as a foundatlan have hean cleared and drainage pipes
have been inserted and reqular manhojes have alsg been cogstructed and

sewaqe is belng let into our tand making it unfit fog agricylture at multiple
locations as if it is same sort of a septic tank for them. I have brought it to

the notics of the Inspector of police, Trimulgherry, Secunderabad ahout the

explosions that have gccurred and asked him to investigata the matter to

b,
know If any antisoclal or foreign hand !s involved in_the encroaching the

aforesald lands as it is in very close proximity to the defence installations

and alsa the Secunderahbad g;antbnment belng the largest in the country

having huge statlon of soldiers especlally skilled soldlers like EME and MES.

L hurnbly submit that the local police are least interested {n locking into ry

complalnts and are not providing me with any protection to my life and mv

family members and also to my property inspite of arave threat pased by

the subject mentioned peoples in my police complaints on various dates and

have also neglected to {ook into the threat to the natinn.

6. It Is not out of place to state that the inaction of the defence Estates

oificer, Secunderabad in net praventing a huge slum to develop especially
2UN to develop espe

close to vital defence Installations calls for serious scrutiny and investigation

S

if the nation is safe in"the hands of the present defence estate office,

Secunderabad and the present Secunderabad Cantonment board officlals.



7. Apart from encroaching valuable defence lands, the slum dwellers in
league with thelr Jocal kpqliticians are lettlng in the sewage water into my
land mentioned abave and the slum dQe!lem are also’dumpling their garbage
by climbing over the compound wall using Ia&;iers and the gax:bage alsb
includes all non-biodegradable plastics whféﬁ j5 evident from the

phatographs enclosed herewith. 1 humbly submit that the Secunderabad

Cantonment belng a larage Cantonment where a huge number of soldiers

and battalions are stationed, it Is pertinent that the cantonments should be

extra_orecautions as any pandernlc _may_gayse huge havoc among the

troops thereby causina serlous prejudice to the defance of this natipn. Such

Is the callous attitude of the Secundarabad Cantonment board officials and

the defence estates officers and finding no other go other than addressing

vour honarable excellency to take cognizance of this matter in_natignal

interests and direct aporopriate action in this regard.

8. I. humbly submit that the land is surrounded by several colonies like
Durga Mata cooperative housing colony, Padmanabha colony, alrlines
colony, Surya Avenue, Sri Lakshmi Narsimha colony, Srinagar calony Malani
enclave, etc. and are inhabited by thousands of peaple and account of the
standing untreated sewage water crores of mosquitoes are belng bred dally
and also became 8 breeding ground for pigs and siray dogs putting all the
people residing in the colonies at ser'ious risk apart from causing huge
damage to my ﬁroper’cy and alse denying our livelthood as we are totally
dependent upon the agriculture operations from the line which is nothing
but a grass violatian of aur human rights to have a proper life guaranteed
unde;‘.the Constitution of India.

9. We have been complaining requtarly abgut the querrilla tactles heing

adopted b¥ the slum dwellers, We have no other go ather than comglaining

tg you to take action against the Secundergbad Cantonment board for

sllowing untreated sewage water to accumtlate on our property thereby
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LAMDINY Y1 UDD DUNLILIULL VZHIILH IS o UITCHT TO N8 IVES Or 1aKAS Of people living

in the vicinity and for turning Nelson's eve to the polletion caused by illeqal

encroachers of valugble defence property. The illeqal acts of the slum

dwellers and especially their leader has led ko a total collapse of rule of lav.

We are living in a democracy baund by rules and [aws to be folfowed

and jt does nat mean that the law applies gnly to the faw-abiding

and the others are kaving a speciaf right to be an outiaw and have

=8

heen atlowed to he a law unto themselves, Illeqal acts of the slum

dwellers and their [eaders will malte any law-abiding person losa

faith in_the law. I'm herewith submitting the photographs and also the
DVDs containing the‘vldeo clippings recorded By the CCTV camera which
clearly shows the offenses committed by the subject mentlon persons.

10. [, therefore, request your honorable exée!lency to immedistely initiate
action by ordering an inquiry into this complalnt and immediately prosecute
the Chief Executive Officer of the Secunderabad Cantonment Board
(Telangana) and the sanitary staff of the Cantonment board for causing and
allowing gross poliution and putting the people to grave risk of diseases
especially in these days of the pandemic,

11. I alsg pray that the entire encroachments of the defence lands may

be evicted and restared ko the Army/defence in the Interest of the pation.

12. I submit that if any pandemlc Is caysed by the accumulated and

stagnant sewaqe water on the proverty above-mentioned, it Is the

Secunderabad Cantonrnent Board that Is mainly responsible for the sarme.

For this favor, 1 shall ever be grateful to you sir,
Thanking you

yours tryly

A

Dr. M.S.Tejashwari

SP-TC

38
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Chinna Kamela, Trimulgherry, Secunderabad - 15
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To, .

The Chief Executive officer
Cantonment Board

Secunderbad

Respected Sir,

We on behalf of residents bring to your kind consideration that we
had been residing since more than 50 years provided with basic amenities like
roads, drainage and drinking water by the cantonment. As of now
M.Raghvendra Reddy S/o M.Satya Narayana Reddy had dismantled the
existing drainage system due to which the drainage water is getting stagnate in
front of our houses creating Un- hygienic conditions.

Though we gave the issues of drainage to the higher authorities
and health department but did not get the solution.

The drainage system dismantled by M.Raghvendra Reddy is more
than 50 years where as the drainage flow has been blocked due to which the
dirty water is been coming into the houses and the residents one being feeling
ill health.

Kindly take necessary action as soon as possible.

Thanking you.

Sd

N. Venugopal

P.John
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HIGH COURT FOR TH'E_ STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction) .

WEDNESDAY, THE SECOND DAY OF MARCH
TWO'THQUSANDSAND TWENTY TWO
PRESENT .
HONOURABLE THE CHIEF JUSTICE SA‘TTSH CHA-N‘DR'A SH'ARM:A

AND .
THE HOINOURABL,E SRI JUSTICE ABHINAND KUMAR SHAVILI

. WRIT PETITION NO: 9997 OF 2022

Between:
Dr.M.S. Tejashwari; Dio Lafe M. Satyanarayana Reddy, Aged 44 years,
Qccupation. Consultant, Rio Plot No.1, Chandragiri Colony, Trimulgherty,
Secunderabad-500015 -

..PETITIONER
: ANE T Chm i aav-t. L R e T S A A P ; .
1. ‘The Union of India; Represented by ifs secretary, Ministry-6f-Environment.and

forests, New Dalbi . -
2. The Telangana State Pollution Cantrol Board, Represented by it Memboer

A ciangana oiale ;

Secretary;-A-3; Raryavaran Bhavan: Sa nath Nagar Rd, Sgpath Nagar
industrial Estate. Sanath Nagar Hyderabad. Telangana. 500018

3. The Cantonmeént Board, Secunderabad, represented by its The Chief

_ Executive Officer, Secunderabad.

4. The Defence Estates Officer, Secunderabad Cantonment, Court Compound,
S.P.Road, Secunderabad. _

5. The State of Telangana, Represenited by its Secretary (Forests) Secretariat

Building, Hyderabad.

..RESPONDENTS

Patition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ -or direction more in the nature of Writ of Mandamus
declaring the inaction of the respondent number 2 in not preventing the pollution
of the petitioners land and also the inaction of the 2nd respondent in giving
appropriate 'dir'éctions to the 3rd respondent to prevent the pollution by illegal
activities of the land encreachers and slum dwellers and not preventing the
illegal I\aying of the drainage pipes by the slum dwellers thereby allowing the
sewage water to flow onto thé land of the petitioner'ih Sy.Nos. 96-99
Trimulgherry Village and Mandal, Secunderabad as illegal. and unjust and

consequently direct the respondent no.2 to prosecute the Chief Executive Officer



respondent no.3 under the provisions of the Water (Prevention of

n) Act 1934 within a time framework in the: interest of justice.

1 OF 2022
'etition under Section 151 CPC praying that in the circumstances stated
ffidavit filed in support of the petitlion the High Court may be pleased To
1e 2nd respondent to immediately take measures for taking action under
ter (Prevention of Pollution) Act, 1974 against the respondent no.3 for not
steps to stop the drainage from flowing onto the petitioners land in
. @8Je, 97/a, 98/a, (part of Sy:Nos.96, 97, 98) of Trimulgherry Village and
 Spounderabad 15.and invoke the provisions of the Water (Prevention of
m) Act 1974 e’s‘pe‘cia’l"l'y‘ under ‘section 33A to give a pro-per direction like.
s who are pollutmg the environment and water and also initiate penal
Under géction 241 and 48 of the“aBove Said A&t fhe Head Of "The

ament Departmdnt jen, the Srd respandent in *he ‘n’eeresf ef j«ust(ce

SR S,

el for the Petitioner ; SRLLR RANGANATHAN
el forthe Respondent No.1 ! 'SRI. NAMAVARAPU RAJESHWAR RAO, SC

NION-OF INDIA

&l forthe Respondent No.2 : SRL'P. SIVA KUMAR, SC FOR TSPCB

el for the Respondent Nos.3 &4 : SRI. K.R. KOTSHWAR RAO;, SC FOR
INMENT BOARD

el for the Respondent No.5 : GP FOR FOREST

surt made the following : ORDER
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‘THE HON’BLE THE CHIEF JUSTICE SATISH CHANDRA SHARMA
| AND
THE HON’BLE SRI JUSTICE ABHINAND KUMAR SHAVILI

WRIT PETITION No.9997 of 2022

ORDER: (Per the. Hon'ble.she Chief dustice:Satish Chandra Sharma)
Learned counsel for the petitioner prays for withdrawal of
Green Tribunal.,
The writ petition iy agcordingly dismissed as withdrawn

with '?t'hé::-“a;'ffb'reszfid li‘b':e'rty-.

PRI R A R LR D PO :'_..\.';:‘r

) d@sed ; n:::h’!": shall be n@ m‘éﬁr L c,osts sttt .A_';'
e |  SD/V.SUDHA
_ ASS!STA TREGISTRAR
/ITRYE COPY//
;» SECTION'OFF-[CE-R .
To, ; $ g .

Ohest '»C‘\to“SRl R RANGANATHAN Advocate [OPUC] '

2, One GG to8RI. SRI. NAMAVARAPU RAJESHWAR RAOQ, SC FOR UNION
OF INDIA Advocate [OPUC]

3. One GCto SRI. P. SIVA KUMAR, SC FOR TSPCB [OPUC]

4. One CC to SRI. K.R. KOTESHWAR RAQ, SC FOR CANTONMENT BOARD

[OPUC) .
5. Two CCs to GP FOR FOREST, High Court for The State of Telangana at
Hyderabad '

. Two CD Copies.
.. One Spare Copy.

AU *,}%/

SB



HIGH COURT

DATED:02/03/2(_)22 N
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®S Engineering Consultants
Hyderabad, Telangana

psec.ts@gmail.com
'GST: 36COSPM3S23E1ZT

Ref. No.: PSEC/UGD/2021-22/030 Dated : April 1st, 2022

To
The CEOQ,

Cantonment Board,

% Covering Letfer
AL - -

Secunderabad, Telangana.

Sir,

Sub : Submissién of Feasibility Report - ChinnaKamela, Tirumala Giri Lake - reg.

—— ——

with reference to subject _pforemenfioned, we' are herewith submitting-of Feasibility Report for
’_rh’@-ﬁ:}r@D’.dé'é’_ﬁ""’dﬁgﬁ‘rﬁe'_h_’t_'_ @f 234m. consists mainly fhree stretches i.e., @ptlon 3. Where three
stretches Node N2 to-N8,-Nede N3 to N1 and-Node-N1 to N5 wil dispose to Tirumalagiri Lake

‘at the d/s ChinnaKamela (Ward No. -07). 1t is recommended to lay a underground drainage

line (UGD) line-cs‘ per Option 03 as shown in the map which is best feasible/economical and

efficient to discharge the strom/drain water from upstream to downstream.

Also enclosed the Topographical map of probosed drain at Chinna Kcmllelo, Tirumalagin Lake

catchment .area.

We request o review and approve the report at the earliest. : ) | _
U DA OE

e &Y

Thanking you & assuring best services at all times.

\ .

for M/s. PS Engineering congdf

Authorized Signatory

Encl: As above

Page 1 0of 1

# 12-13-118, Flat No.401, 4™ Floor, Srivari Residency, Street No: 3,

Tarnaka,Secunderabad — 500 007.GST: 36COSPM3523E17T
' Mob o ! Ga8S73L79
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FEASIBILITY REPORT FOR THE PROPOSED QUTFALL SEWER/STROM WATER LINE AT
CHINNAKAMELA TIRUMALAGERRY (Ward NO-7)

Sewage/Strom water from the U/s area of Chinnakamela is presently disposing into cesspool
through fhe Pacca & Katcha Drains located in the adjacent private land. This is causing for the
qnhygienic conditions in that area. To overcome this. issue, Cantonment Board is. intended to
provide a sewer/strom water line as. an outfall sew.er.There are three options to dispose ‘the
drain water into the lake/open nala as shown in the enclosed maps with Mean Sea Level (MSL)

readings,t‘he detail explanation is as follows:

Option 1,Where two stretches Node N1 to N3 and Node N2 to N3 as shown in the map will
merge and dispose to Tirumalagiri Lake through N3 to N4 Stretch.Option 1 should be pass
through rocky strata & will pass aldng/across the Bund of Lake which economically not viable.
Moreover, this may distur:b & reducg the strength of the bund. Moreover there is a possibility of
“backflow resulting iﬁ inundation in downstream when the lake reaches to Full Tank Level(FTL)

especially during the rainy season. .

thson 02, Where two stretches Node N1 to N3 and Node N3 to N2-dispose-directly to N4 from
N2-as shown in the map But @ptlon 02 allgnmenf is passmg through the’ narrow right of way &
will be encounter with exnstmg pipe lme In Option 2 the strom/drain water line has to take
sharp curve of nearly. 120 degrees as shown in the map so as to connect to the existing
strom/sewage drain line which is praétically not feasible for efficient discharge of water and may
aiso result in accumulation of stilt due to low ﬂéw velocity. Moreover, there is a possibility of
backflow resulting in inupdation. in downstream when the lake reaches to Full Tank Level (FTL)

especially during the rainy season.

Option 03, in this proposal, we can divert the sewage/Strom water directly into the open nala
at the downstream acros'_s the 'open land in GLR sy.no 352(part) Where three stretches Node
N2 to N3, Node N3 to N1.and Node N1 to N5 as shown in the map which is about 234m.There
. Is a steep gradient observed in the topographical survey (i.e, 550.318 to +544".7313) as shown
in the map, for which drain/strom water will dispose directly from N2 to Ni vig N3 as shown in

the map & dispose to the open nala at N5 from N1,

Hence as per the options available on the ground/site condition.It is recommended to lay a
underground drainage line (ugd) line as per Option 03 as shown in the map which is best
feasible/economical and efficient to discharge the strom/drain water from upstream to

downstream.
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Regarding Option 03
 Stretch from Node N2 to N3 (35m) at ChinnaKamela:
This stretch is.to be served about 5.74Hect. As per CPHEEO manual for Sewerage guidelines,
the population considéred as 1000per/Hect.: Hence, the assessed sewage generation is about
1.619MLD with a peak factor of 2.25. The sewer line to be laid for about 35mts with a slope of
1in 600. Then the diameter assessed is 300mm dia& the Material of Construction is RCC NP4

S/S. The pipe invert level is proposed such that the pipe should have a minimum clear cover of
1.00mts. '

‘Stretch from Node N3 to N1(38m) at ChmnaKamela :

This stretch i lS to be served about 9.52Hect. As per CPHEEO manual for Sewerage guidelines,
the population considered as 1000per/Hect. Hence, the assessed sewage generation is about
2.684MLD with a peak' factor of 2.25. The sewer line to be laid for about 38mts with a slope of
1in 600. Then the diameter assessed is 300mm dia& the Material of Construction is RCC NP4
S/S. The pipe invert level is proposed such that the pipe should have a minimum clear cover of
1.00mts:- -

Stretc Node N1 to NS (152m) upto Trumalagln Lake. dlSposal point:
Thlg"stret‘ch is to'be served b6t 6.72Hect.” AS per CPHEEO manual for Sewerage guidelines,
the population considered as 1000per/Hect. Hence, the assessed sewage generation is about

1.895MLD with a peak factor of 2.25. But by combining all the U/s flow, the assessed total
peak flow is about 6.221MLD. The sewer line to be laid for about 163mts with a slope of 1 in
50. Then the diameter assessed is 450mm dia& the Material of Construction is RCC NP4 S/S.
The pipe invert level is proposed such that the pipe should have a minimum clear cover of

1.00mts. At the end of the disposal point, a Drop required.

Regarding Option 02:

Combined Stretch NodeN3 to N4(120m) upto Tirumalagiri Lake:

This stretch |s to be served about 6.72Hect. As per CPHEEO manual for Sewerage guidelines,
the populatlon considered as 1000per/Hect. Hence, the assessed sewage generation is about

1.895SMLD with a peak factor of 2.25. But by combining all the U/s flow, the assessed total
peak flow is about 6.221MLD. The sewer line to be laid for about 120mts with a slope of 1 in
300. Then the diameter 'assessed is 450mm dia& the Material of Construction is RCC NP4 S/S.
The pipe invert level is proposed such that the pipe should have a minimum clear cover of

1.00mts. At the end of the disposal point, a Drop required.
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TOPOGRAPHICAL MAP OF PROPOSED DRAIN AT CHINNA KAMELA-

TIRUMALAGERRY LAKE CATCHMENT AREA
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Consulaint :p 8 Engineering Consulatnts
#3-4-00/9/3, New Narsimha Nagar, Malipur

Hyderabad - 800 076,
TEL.: +91-0005734700, 4010049870318
£-Mail: rajesh@seda.coln

lent ™ cED,Cantonment Board
Secundorabad
e
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ECUNDERABAD CANTONMENT BOARD |~ m‘gﬁm

SBARDAR PATEL ROAD, COURT COMPOUND, SECUNDERABAD 500003
| Tel No. 040-27808500 / 040 ~ 27808601
: Emall ID: ceo,s0b2009(gmail.com

’ Lr._No.SCB'RS S.Charges/TSSPDCL 0021-92/90%- - Dated ol -04-2022.
To' | '

1. Dr. M.S. Raghavender,
S/o Lat M. Sathyanarayana Reddy,
R/o Plot No.1, Chandragiri Colony,
Trimulgherry, Secunderabad - 500015.
Ph: 8501037330 |

2. Dr. M.S, Tejashwari
" D/o Laate M. Sathyanarayana Reddy,
" R/o H.No.3-16-668/4,
Beside Shahi Biryani Darbar Restaurant,
“Trtulgherty Cross Roads,
Secunderabad — 500015.
Ph: 7702852451

Sub:- Proposal for laying of new drainage pipeline through open land in
Sy,No.96 to 99 corresponding to GLR Sy.No.352/part,
Trimulgherry, Secunderabad Cantonment,

Reference, this office letter (i) Interim Speaking Order No.SCB/EB/623,
Dt.09.03.2022. (1i)No.SCB/EB/Layout/Sy.No.96 _t0 99 /T°Gherry/597,
dt.04.03.2022 and (iii)Nq.SCB/ EB/Layout/Sy.No.96 to 99/T’Gherry/579,

dt.03.03.2022,

2. Itisto inforxri that, as per the directions! of the Hon'ble High Court
rim Speaking Order referred above. In

ar before the Chief Executive

Orders, this office has passed an Inte

this connection, you arc hereby requested to appe

Officer, Secunderabad Cantonment Board on 08.04.2022 at 11:00 hrs for

taking further necessary action in the matter.

Chief Executive/Ofﬁcer

¢ Secu crab%d Cantonment Board
. /_ -

om(‘j o

et
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Exhibit- —2-1s5

position to attend teday s meetlng as

| have to undergo examination for my
surgery and also my family members are
also not in good health due to sewage
being let out into our patta land. | have
not-received the letter dated 04.04.2022
and only came to know through your
WhatsApp message yesterday only.

Also, today early morning my family
well-wisher expired. We have already
appeared before the CEQ-SCBasper - |
the Hon'ble High court direction on "
07.03.2022, please take a note of the
above-mentioned circumstances. Thank
you. 09:23

Message A\

.........

e
b
[
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IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
. TUESDAY, THE NINETEENTH DAY OF APRIL -
' TWQ THOUSAND AND TWENTY TWO
‘PRESENT:
THE: HONOURABLE DR, JUSTICE G.RADHA RANI
WRIT PETITION NO: 19579 OF 2022 o p
Between: -

Dr.M.S.Raghavender, S/o Late M. Satyanarayana Reddy. e
. . ... Pétitioner
AND e o g 0
,—»—-\ b
1. The Union of India and another, Represented by its secretary Mlmut'y ofbefence
New Delhi.
2. The Cantonment Board, Secunderabad, represented by its The Chief Executuve
Officer, Secunderabad

'\

"--...-._.a

Bespondents

Petition under Article 226 of the Constitution of lndla praymg ’that Jn the
circufristances, stated in the affidavit filed therewith, the High Court may be pleased fo issue
- @ writ ‘or direction ‘more. in the nature of Writ of Mandamus a) declaring the action of the
respondent no.2 in demolishing and damaging the portions of the northern side and eastern
side boundary wall protecting.the petitioners lands in Sy.Nos. 96/e, 97/a, 98/a, (part of 96,
97..98). of. Trimuighesry-Village-andivtandak-Secunderabad-and digging chanrelstordram the
sewage generated by the encroachers into the agricultural land and well of the petitioner as
ilegal, ary. ,-_‘a..n“ci,.--.\zial.?;_t_mgho_f Article; 14,19, 21, 300A of the Consiijution of India:as-wellas

51 _\ g ¢ Environment Protection-Act, and the Air.and WatsrRallution
el.co -"-V dlr ecl me‘cespendent n0.2.ta pay.compensation of Rs.5,00,00;000/- witkin
a tlme frameWOrk bydeclaring the action of the respondent no.2 in passing the interim order
dated 9.3.2022 restraining the petitioner from reconstruction of the compaund wall or
stopping the sewage from draining into the land and well of the petitioner being illegally let
into it by the 2nd respondent as illegal and arbitrary and against the provisions of the
Cantonments Act, 2006. c)declaring the proposal of the respendent nc.2 to lay a public drain
through' the land of the petitioner as illegal, arbitrary and against the provisions of the
Cantonments Act, 2006 and also opposed to the order of this hon"ble court in W.P.N0.8942 -
of 2022 dated 2. 32022 and to declare the interim order passed on 9.3.2022 in letter
no.SCE/EBI/E32 of the 2™ respondent as illegal, arbitrary and opposed to the orders passed
in W.P.N0.8942 of 2022 and consequently set aside the same in the interest of justice d) To
declare the action of the 2nd respOncent in interfering with the construction of the compound
wall which did not require any permission from 2nd respondent as illegal and opposed to the
provisions of the. Cantonments Act. e) And consequently restrajn the 2nd respondent from -
diverting the sewage into the property of the petitioner and not to interfere with the
construction of the compound wall by the petitioner to his property:

IANO: 1 OF 2022

Petition under Section 151 CPC praying that in the circumstances stated in the,
affidavit filed in support of the petition, the High Court may be pleased to: restrain the
respondent no.2 and its agents and contractors or persons claiming under it from laying any
pipeline through the land of the petitioner in the petitioner's lands in Sy.Nos. 96/e, 97/a, 98/a,
(part of 96, 97, 98) of Trimulgherry Village and Mandal, Secunderabad, Pending disposal of
WP 19579 of 2022, on the file of the High Court.

v



The petition coming on for hearing, upon perusing the Petition and the affidavit filed in
Support thereof.and upon hearing the arguments of SRI R RANGANATHAN Advocate for the
Petitionar, ‘SRI NAMAVARAPU RAJESHWAR RAO(A’SSGD- for the Respondent no.1, SRI
K.R. KOTESHWAR RAO, Advocate for the respondent no.2, and the Court made the.
following. - .

ORDER

Heard the learned counsel for the petitioner and the learned S’iah,qg‘ng.:Cp.unsel ‘
for Respondent-Cantonment Board. . s

Léamed counsel for the petitioner submitted that the respondents have passed
an interim Order on 09.03.2022 as against the direction of the Division Bench in
WP.NO. 8942 of 2022 to Pass a final order and no relief was granted to him.

The learned Standing Counsel for the respondent:Cantonment Board -
submitted that the writ petition was premature as no final order wag passed, the final

As such, it is considered fit to direct the respondents to dispose the matter
inally -within- g week by 26-04-2022 as per the direction 6f the Division Bench in
Vpa&mgﬁ-gﬁggzuzuH ARV b O NAR 4 s i

BT e e mr.."i'tw.‘.'w._'.;:",uiu.ii.:'ua:xiu'.’mr.k.\.ﬁ«.}i{a'al.'n el

7 SDEPIPADMANABHA REDDY
- ASSISTANT REGISTRAR

IITRUE COPY/) ‘}ht"
SECTION OFFICER

1. The Secretary, Ministry of Oefence, The Union of (ndia, New Delhi. (by RPAD)

2. The Chief Executive Officer, The Cantonment Board, Secunderabad, Secunderabad. -
(by RPAD) :

3. OneCCtoSRI R RANGANATHAN Advocate [OPUC)

4. One spare copy

R e U - BN e — . - S—— e O e ettt b, B cgaperon Lx e —



TER 9 AW, Fic giE IR, REHeae500003
GIAT WEAT oo Cockot - oYo [ locEoo -
SECUNDERABAD CANTONMENT BOARD

SARDAR PATEL ROAD, COURT COMPOUND, SECUNDERABAD 500003

ﬁmmqﬁw

Tel No. 040-27808600 / 040 - 27808601
Emalil ID: ceo.scb2009@gmail.com

Lr No.SCB/EB/Layout/Sy.No.96 to 99 /T’Gherry/‘\'oeg _ Dt:2.3 .04.2022.

To
y{r. M.S. Raghavender,
S/o. . '

%

/o. late M. Satyanarayana Reddy,
R/o. Plot No.1, Chandragiri Colony,
Trimulgherry, Secunderabad - 500 015.
Mobile: 8501037390

2. Dr. M.S. Tejashwari,
D/o. late M. Satyanarayana Reddy,
R/o. H.N0.3-16-668/A,
Beside Shahi Biryani Darbar Restaurant,
Trimulgherry Cross Roads,
Secunderabad - 500 015.
Mobile: 7702892454 -

ing of -new drainage pipéline through opén

herry, Secun&érabad ‘Cantonment - Final Orders in

compliance of the Common Order passed by the Hon’ble
Division Bench of High Court of Telangana in WP No.8942/
2022 and WP No:17131/2022 dated 02.03.2022.

iii)
iv)

Vi),

vii)

viii)

This Office Letter No.SCB/EB/Layout/Sy.No.96 to 99/

T°’Gherry/ 425, dated 16.02.2022.

Common -Order passed by Hon’ble Division Bench of

Telangana High Court. in WP No0.8942/2022 and WP

No.17131/2022.

Interim Speaking Order No.SCB/EB/632 dated 09.03.2022.

Your Notice on demolition of Northern and FEastern

Boundary Wall and illegal diversion of sewage into the land

of Dr. M.S. Raghavender Reddy dated 30.03.2022.

Feasibility Report for proposed outfall sewer/storm water

line at Chinna Kamela, Trimulgherry (Ward No.7) with Plan

and a covering letter dated 01.04.2022 subrnitted to the

CEO/SCB and received on 04.04.2022.

This Office Letter No.SCB/RS/21-22/907 dated 04.04.2022

for appearance before CEQ/SCB.

WhatsApp Message of Addressee No.1 dated 08.04.2022 as a

reply to letter dated 04:04.2022.

W.P.N0.19579/2022 filed by Addressee No.l1 of you,

questioning Interim Order dt.09.03.2022 passed by the

qEy i) - ﬁ\r, ik '
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Nl response to such 'subrnission, the undersigned has clarifi
mary duty of the Board to maintain health

Ntonment Board, the Board has power o
Y In accordance with the Cantonments
clarified that, since the occupants of the
drain, the Cantonment Board can lay the
of the people. Regarding construction of
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and hygiene of residents of
f laying drainage line in g
Act 2006. The undersigned
land are not in a position to
crain to maintain health and
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permission and the NOC relied upon by the Petitioner is only from land point
. of view issued by AQMG (lands), but permission for erection of boundary wall
s tp "be obtained from the undersigned. Whereas, the Father of the Addressees
"No.1 & 2 had not obtained any permission for construction of such boundary

wall.

4. On such clarification regarding proposal for laying of underground
pipeline by the wundersigned, Sri R. Ranganath:an, your Advocate, has
submitted that, the drainage line which ,}s pf_Oposed to be laid by the
Cantonment Board through the property of the Addressees Neo.1 & 2, can be
diverted and laid alongside Eastern part of the property ant can be connected
to the existing drain line at Malani "Colony and a Representation in these lines

- would be submitted in due course.

5. After hearing the submissions of your Advocate regarding' alternate drain
line as per the préposal, the undersigned has clarified that, such proposal
would be looked into after the feasibility report submitted. by the Technical
Staff of the Office.

6. Sods to ook into the proposal for alternate drain Jine, pursuant to the
Fea31b111ty -Report..an _Intenm Speakmg Order ref. (iii) cited above was passed
by the u‘xdersigned; wherein it was- suggested ‘that, the suggestion for altérnate

dramage line would be looked into after Feasibility Report is submitted and till
such time the you are directed not to block the existing drain flow until an

alternate drain line is constructed and even advised to extend cooperatién for
inépection, so as to submit the Feasibility Report. For the said purpose, M/s.
P.S. Enéineering Consultants has been appointed to study the alternate drain
line proposal as suggested by your Advocate, and to submit a Feasibility

Report. : ,

7. While this being so, after ?service of Interim S}:)eaking Order dated
09.03.2022, ref.(iii) cited and when the Technical Committee is in the process
of submitting its FeaS1b1hty Report, without waiting for the further course of
action to pass a Final Order as per the Orders of the Hon'ble High Court, the
Addressee No.1 of you have issued a Notice dated 30.03.2022, the ref.(iv) cited,
- making bald allegations against the officials of the Secunderabad Cantonment
Board, alleging that illegally trespassing into your property and you have
further expressed your intension to take steps to prosecute the undersigned
for draining sewage into your lands and demolition of compound wall and
directed to reconstruct the same, otherwise, you would be constrained to
reconstruct the compound wall and you further called upon the undersigned

to clean the agricultural well of the sewage, etc. All these pleadings were

perculicetiup sl kel - 7
/\\ iR Page 3 of ‘
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P Nos.8942 /2024 and 17131/2022 and those
ling a detaileq counter affidavit

indersigned, again raised t
ide ref. (iv)

t, the _und.cx:signcd..addmsscd,..a
both of you, the ref.(vi) cited above, and rf_:'quested to

sear before the undersigned “for takmgﬂ:rthernecessaw action or the

» areply from the Addressee No.1 of you has

n received through WhatsApp dateq 08.04.2022, . ref. (vii) cited above,

to appear before the undersigned, as

IS no Specific request from your side
before the undersigned on some other
bject matter.

ng that you would like to appear
for taking further action in the sy

In the meanwhile, the undersigned has perused the Feasibility Report

ltted by M/s. P.S.'Engineering Consultants, wherein for outfa] of
/storm  water through underground
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resilting in inundation in downstream wHen lake ’ré:aches to Full Tank Level
(FTL) especially during rainy season. Option 2 suggests that, the storm/drain
* water line has to take sharp curve of nearly 1200 as shown in the map so as to
corinect to the existing storm/sewage drain line which is practically not
feasible for efficient discharge of water and may also result in accumulation of
silt'due to low flow velocity. Moreover, there is a possibility of backflow (water)
resulting in inundation in downstream when lake reaches to Full Tank Level
(FTL) especially during rainy season. In Option 3, the sewerage/ storm water
can divert into the open nala at the downstream ACross the 6pen land in GLR
Sy.No.352/part (Sy.No.96 to 99) where three stretches Node N2 to N3, Node N3
to N1 and Node N1 to N5, as shown in the map which is about 234 mtrs., there
is a steep gradient observed in the topographical survey f{i.e., 550.318 to
544.7318) as shown in the map, due to which, the drain/storm water will
dispose directly from N2 to N1 via-N3, as shown in the map and disposed into
the open nala at N5 from N1. Out of the above three options, the Consultants
recommended Optioxi 3, to lay underground drain line, as shown in the map,
which is the best feasible and economical and efficient to discharge the
storm/drain water from upstream to downstream.

125 . ¢Stramge-l-y;»by-»-sheWisngsﬁsean»tfﬁr-.esPect--..to~.-th.@<.eommon.anden.1paSS'e.d.-...by the
D_i_v@}sig_r_lﬂ Bench of the Hon’ble High Court of Telangana, before pas_éing a final
order, you Have drice gdinapr roachedLheHon’blenghCO..u,rt@.ILdﬁledaWnt
 Petition ity WP No. 1957972022 praying the Hon'ble Court-declaring the action

of the 2nd Respondent i.e., the undersigned, in passing In‘terim_Speaking Order

dated 09.03.2022, ‘as null and void and demolition of compound wall is also to
be declared. as illegal, arbitrary and also to declare the proposal of the
undersigned to lay the public drain through your lands and also to6 declare the
action of the undersigned in interfering with the construction' of compound
‘wall which you did not require any permission. The filing of the said Writ
Petition, before passing a final order by the undersigned, amounts to a clear
violation of the orders passed by the Division Bench of the Hon’ble High Court
of Telangana, whereunder you have been given liberty to challenge the final
orders, if passed against you, and without waiting for the final orders to be
passed, the above said Writ Petition has been filed, praying erroneous reliefs;
thereby the action initiated by you by filing such Writ Petition amounts to clear
disobedience of the orders passed by the Division Bench of the Hon’ble High
Court, for which you are liable for contempt of court proceedings.

13. However, after hearing the Writ Petition by the learned Single Judge of
the Hon’ble High Court on 19.04.2022, upon considering the submissions from
both sides, has directed the undersigned to pass final order as ordered by the

Division Bench of the Hon’ble High Court in its'comwgl 3 qgg%,on or before
‘ S aginER, Page Sof 7
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04.2022. In view of the same, without waiting for the further response from
ir side, the undersigned is hereby passing a speaking order, as ordered by

Division Bench of the Hon’ble High Court. el

Regarding laying of underground storm/drain line, in ref.(i) cited above,
undersigned had clarified that, during lifetime of your Father, he
imitted a layout for sanction on the subject property by showing the area as
rred in Option 3 of the Feasibility Report, as an area for the proposed
‘m/drain water passage, and the said layout was unsanctloned for the non-
ipliance of the objections raised by the Office of the Secunderabad
itonment Board vide letter dated 19.01.2018. Further, in the layout plan
mitted by your Father,linlet of storm/drain water is shown from the
tream and the outlet is shown connecting to existing open nala in the
mstream. It indicates that, the storm/drain water is passing through the
dserty as per natural gradient, since time is immemorial and the same is
wn as underground storm/drain line in the layout plan submitted. The
tention in your legal notice that, by broke .open the compound wall, the
n water is let into your property from neighbouring colony, is not correct
he said storm/drain water is, passing, through those lands since decades
iccount of natural gradient and joining the open nala in the downstream.

By constructinig & cotipound wall ar6und Your property,
“tion from the Secunderabad Cantonment Boérd,' the inflow of storm/
n water into the open nala from upstream, as per natural gradient, has
1 obstructed and as a result, a cesspool has been formed creating health
irds to the people living :in the vicinity which creates unhealthy
ronment, which needs to be rectified for which the Notice at ref.(1) was

ed.

To redress this issue and to avoid creation of cesspool, which is posing
th hazards in the vicinity, the, Secunderabad Cantonment Board has
osed to lay a new underground storm/drain line through your property,
he reasons ass1gned in the ref. (i) cited letter and the said suggestion has

. ratified by the Technical Committee in their Feasibility Report vide Optlon
i detailed above. In this regard, the undersigned has made it clear that, the
:rground drain line will not cause any damage to your property and the
> will be helpful to you in the long run when your property is taken up for
lopment wupon obtaining a valid layout from the Secunderabad
onment Board. Further, this proposal has been initiated to prevent health
rds and to remove cesspool in the locality, it-has been decided to lay an
crground storm/drain water pipeline through your property by taking
st care to prevent any damage to your pr %%%e under81gned 1S

W F
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~Is
* empowered to lay an underground drain line, as per Option 3 of the Technical
Report by exercising powers conferred u/Sec.213 and 224 of Cantonments Act

. 2006.

P4

17.. For the reasons recorded hereinabove, vis-a-vis the technical report, the
suggestion made by your Advocate, on your behalf, for an alternate drainage
line other than the Option 3, 1s ‘hcreby rejected, as the said ‘suggestion is not
feasible which is against the natural gradient. Hence, by virtue of the powers
conferred u/Sec.213 and 224 of the Cantonq?ents Act 2006, I hereby pass an
order for laying an underground storm/drain water pipeline through your
immovable property bearing Sy.No.96 to 99, corresponding to GLR
Sy.No.352/part, Trimulgherry, Secunderabad Cantonment, to facilitate free-
flow of storm/drain water from upstream area to downstream connecting to
open néla, as per the Plan annexed to the Feasibility Report, without causing
any damage to your properf:y.‘ Therefore, you are hereby requested to cooperate
for the same. I further hereby clarify that this process of laying underground
drain line work will be commenced after expiry of two weeks from the date of
this order and duﬁng that period, the Secunderabad Cantonment Board will
- not.-take.any..coercive.action..against -you,by..adhering. to. the..common. order..
pa'-ss.ec,.lz by the Division- B_e_n_ch of the Hon’ble High Court of ’I‘.e_:_langéna in WP

Nos:8942/9022" and 17131/9022 dated 02.03:2022. By paSsing this Final

1

- it < et

Order, the orders of the Hon’ble High Court are complied herewith.
Encl.: Copy of FeasiBiJity Report along with sketch.
B. Aji eddy

Chief Executive Officer
Secunderabad Cantonment Board

Copy to:

Sri R. Ranganathan,

Advocate,

24, Ravi Cooperative Housing Society Ltd.,
Trimulgherry, Secunderabad - 500 015.
Mobile: 9393726203

Email: rranga.64@grnail.com

¥ Page 7 of 7
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" IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD \ -
L ' FRIDAY, THE TWENTY NINTH DAY OF APRIL ‘
TWO THOUSAND AND TWENTY TWO'

- :PRESENT:, WD \é\
'THE HONOURABLE DR. JUSTICE G.RADHA RAN] é)
Vs

WRIT PETITION NO: 22126 OF 2022 . -
Between: ’

1. Dr.M.8.Tejashwari, D/o Late M.Satyanarayaria Reddy.
2. Dr.M.S.Raghavendar, S/o Late M. Satyanarayana Reddy.

;L;o : . Petitionersl
g . AND |

1. The Union of India, Represented by its secretary, Ministry of Defence, New Delhi.
2. The Cantonment Board, Secunderabad, represented by its The Chief Executive
Officer, Secunderabag. ' -
' Respondents

respondent no.2 passed in  file  number Lr.No.SCB/EB/IayoUt/Sy.No.QG to
99/Trimulgherry/1065 dated 23/4/2022 s illegal, arbitrary and violative of Article 14, 19, 21,
300A of the Constitution of India as well as Opposed to the provisions of the Environment,
PTOECHOACY it e Al &7d WA Pollutor Al 1974 3Rd Consaqtiantly set 5side tha
same as lllegal in the interest of justice b) consequently declare the’ proposal of the
réspondent no.2 to lay a public.drain though the'fand of the petitioner as:llggal; arbitrary.and
' agains‘t—‘theprovisiqné_"of"th'e‘*e'a-n"ton'mer'its Act 2008 and'consequently Setaside the sarme'in
the interestofjustica: ' ) e

IA NO: 2 OF 2022

|A NO: 1 OF-2022

- Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to restrain the
respondent no.2 and its agents and contractors or Persons claiming under it from laying any
pipeline through the land of the petitioner in Sy.Nos. 96/e, 97/a 98/a, (parts of 96 97, 98) of

Trimulgherry Village and Mandal, Secunderabad. Pending disposal of WP 22126 of 2022, on
the file of the High Court.

The petition
support thereof and upon hearing the arguments of SRI R RANGANATHAN Advocate for the
Petitioners, SR NAMAVARAPU RAJESHWAR RAO (ASSGI) for the Respondent no.1, SRI’

K.R. KOTESWARA RAQ, Senior Standing Counsel for the respondent no.Z, and the Count
made the following. ' ‘
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Sri, Namavarapu Raheshwar Rao, Assistant Sohcntor General of India, takes .
notice for respondent No.1.

Sri.K.R.Koteswara'Rao, Senior Standing counsel, takes notice for respondent
No,2 ' : :

. Heard learned counsel for the petitioner and learned counsel for the
respondents. ‘ : '

Both the partzes are directed to maintain Status -quo.

Post this matter on 06.06.2022.

+

SD/- L. SHIVA PARVATHI
ASSBTANTREGBTRAR

IITRUE COPYY// /DK\KV

SECTION OFFICER

To,
LT Secretary, Ministry of Defence The Union of India, New Delhl (by RPAD)
2. The Chief Executlve Offlcer The Cantonment Board Secunderabad Secunderabad

(by RPA ) “““ A M AL AR e e 1

3. OneCCto SRI. R RANGANATHAN Advocate [OPUC]
4. One spere oopy
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COURT

J:29/04/2022

THIS MATTER ON 06.06.2022.

.22126 of 2022
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—_ TELANGANA STATE POLLUTION CONTROL BOARD
— UL REGIONAL OFFICE, MEDCHAL Annexpe 17
= ad f —_—
W # 6-3-1219, Block -C, 2 Floor, Ward No - 91, Near Country Club,
Kundanbagh, Umanagar, Begumpet, Hyderabad -16.

Telephone : 23404744
Website : tspcb.cgg.gov.in

Notice No. 15 /TSPCB/RO-MDC/2022 5-33 Date:08.12.2022

Sub: TSPCB - RO - Medchal — Hon’ble NGT, Chennai OA No. 97 of 2022 filed by Dr.
M.S. Tejashwari — Discharge of untreated sewage into petioners land — NOTICE —
ISSUED - Reg:

HHH
It is to bring to your notice that an original Application No. 97 of 2022 was filed in the
Hon’ble National Green Tribunal (NGT), Chennai by Dr. M.S. Tejashwari regarding polluting
the land and agricultural well situated in their properly for allowing sewage generated by the
illegal Defence land encroachers ete.,

In this regard, the Telangana State Pollution Control Board officials inspected the
petitioners land and surroundings on 03.11.2022. During the inspection, it was observed that
untreated sewage from the dwelling in the North side of petitioners land was entering into their
land and into the open well. The Board offiicials collected waste sample of the open well and as
per the analysis results, the high values of Total Coliform — 540 MPN/100 ml and Fecal
Coliform — 33 MPN / 100 ml indicates that the untreated sewage was entering into the open well
situated in the petitioners land.

As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974,
Section 25 & 26 shall take necessary measures for treatment of sewage generated.

Hence, it is(directed to take immediate measures for prevention of untreatéd sewage
discharges and provide necessary treatment system for the sewage generated from the house
holds in the locality.

You reply if any, shall reach this office within (15) days from the date of receipt of this
notice. Failing which, the Board will be constrained to initiate action against the Local Body as
per the Provisions of Water (Prevention and Control of Pollution) Act, 1974,

@-O Zj‘o‘sr/mz—a‘m_

ENVIRONMENTAL ENGINEER

To -~
The Chief Executive Officer, ~~
Cantonment Board, Secunderabad.

Copy submitted to JCEE, TSPCB, Zonal Office, Hyderabad for kind information and necessary

action.
Copy submitted to JCEE (Legal), TSPCB, Board Office, Hyderabad for kind information and

necessary action.

TSI
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SECUNDERABAD CANTONMENT BOARD

SARDAR PATEL ROAD, COURT COMPOUND, SECUNDERABAD 500003 ona -w:{uj-r R o esrane
Tel No. 040-27808600 / 040 - 27808601
Email ID: ceo.scb2009zgmail.com

Ezbhibit - 2-20

P

!

Lr.No.SCB/EB/NGT/24F4 pt. 2812.2000.

E

To

The Environmental Engineer,

Telangana State Pollution Control Board,
Regional Office, Medchal,
Office # 6-3-1219, Block-C, <
2nd Floor, Ward No.91,

Near Country Club, Kundan Bagh, ok g 7
Uma Nagar, Begumpet, = 0[02 02
Hyderabad - 500 016. R )

Sir,

T, < e

Lo §ub: Hon’ble NGT (National Green ﬁ‘I‘.\r?Fun;i‘), Chennai, OA No.97

N

@1\3 filed of 2022 filed by Dr. M.S. Tejaswari - Discharge of
0 %% untreated sewage into Petitioner’s Land - Notice issued to
Q\ﬂ *\l take measures for prevention of untreated sewage
3 /] discharges and provide necessary treatment system for the

/ sewage generated - Reg.
&

:  Notice No.lS/TSPCB/RO- MDC/2022/533 dated 08.12.2022
- ' received on 12.12.2022.

— * K ok

In this connection, it is informed that, this office has received the
above referred Notice dated 08.12.2022 on 12. 12.2022, wherein it was
directed to take immediate measures for untreated sewage discharged water
and provide necessary system for sewage generated by the households in the
locality and also to furnish the reply within 15 days.

The detailed report on the subject matter is furnished below:

1. It is to state that, the subject land on which the Complainant i.e., Dr.
M.S Tejaswarl, alleged to be the owner, is classified as B-2 land forming part

of GLR Sy.No 332/P, Trimulgherry Village and placed under the
management of State Government.

2. Previously, one late M. Satyanarayana Reddy, father of the Petitioner,
had submitted a Layout for approval for formation of housing plots in the
subject land Adm. Ac.03-11 Gts. in Sy.No 96 to 99 forming part in GLR
Sy.No.352(P) which was sanctioned vide CBR No.30 dated 06.02.20 13,
whereby it was proposed to lay residential colony by converting agricultural

Page 1 of 4
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land into plots. In the said Layout, the father of the Petitioner has clearly
demarcated that through an underground pipeline, the upstream sewage
can be discharged connecting to an open nala in the downstream. However,
the process could not be taken place, as the developer has not complied with
the observations of the higher authorities of Ministry of Defence, which ig
the final authority to release the sanction of Layout.

3. Further, it is to state that there is a small village/hamlet known as
Chinna Kamela where in around 250 residential houses are in existence
from the past 50 years, which colony is situated on the upstream side of the
Petitioner’s land. v -

4. The drainage from the residential area is flowing through natural
gradient and ends in a cesspool/agricultural kunta located in the subject
land belongs to the Petitioner and from their land, there is no proper outlet
for discharge of these effluents. This office has made attempts to convince
Dr. M.S. Tejaswari and her brother to construct an a proper underground
drain pipeline through their open land to discharge the effluents, as shown
in the Layout of their Father, but they have not agreed to the request and
obstructed the passage of storm/drain water into their property by
depositing construction waste, building material and debris resulted in
stagnation of the sewage and storm water in the upstream area of Chinna
Kamela between the dwelling houses and the Petitioner’s land and causing
dangerous highly contagious diseases and creating severe unhygienic
conditions.

5. In order to prevent stagnation of drain water and to curb unhygienic
condition in vicinity and to release the stagnated sewage into the cesspool,
the local people have removed the blockage and afterwards, the
Secunderabad Cantonment Board has facilitated the free flow of sewage
into cesspool created in the subject property. Afterwards, issued a Notice
dated 16.02.2022 u/Sec. 213 & 224 of Cantonments Act 2006 to the
Applicant and her brother for construction of underground drain line across
their property, so as to discharge the sewage into the open nala.

6. Subsequent to issue of this Notice, the following events have taken
place and the details are as under:

i) Being aggrieved by this office Notice dated 16.02.2022, they filed
Writ Petition No.8942/2022 before the learned Single Judge of the
Hon'ble High Court of Telangana and obtained an Interim Order
restraining this office from interfering with their possession and
also directed not to lay any drainage pipeline through their
property. This office filed a Vacate Stay Petition along with Counter
Affidavit to vacate the Interim Order granted.

ii) Pending Writ Petition, the Division Bench of the Hon’ble High Court
has directed to post all the connected Writ Petitions of the
Petitioners before the Division Bench. After hearing both the
parties, a Common Order dated 02.03.2022 was passed in WP
No.8942 of 2022 and 17313 of 2021 (filed for a direction to the

Page 2 of 4
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Cantonment Board to prevent laying of a drainage pipes through
their property) directing the Applicant and her Brother, M.S,
Raghavender, to appear before the Chief Executive Officer of the
Secunderabad Cantonment Board, and participate in the enquiry
pursuant to the Notice issued to them on 16.02.2022 and the Chjef
Executive Officer was directed to pass appropriate final orders.
Copy of Order of the Division Bench is enclosed as Annexure-A.

iii) Pursuant to the direction given by the Division Bench, the

Applicant and her Brother along with their Advocate, have
appeared before the CEO, SCB on 07.03.2022 and made certain
proposals on the issue of dis¢harge of sewage through
underground discharge. On such suggestions, before passing a
Final Order, a Technical Committee was appointed by the
Secunderabad Cantonment Board to submit a feasibility report.
Meanwhile, vide an Interim Order dated 09.03.2022, the Applicant
and her Brother were directed not to block the existing drain line
until alternate arrangements are made as per the feasibility report.
The said Interim Order is filed as Annexure-B.

iv) Aggrieved by this Interim Speaking Order, Dr. M.S Raghavendra

(Brother of the Applicant) filed a Writ Petition in WP
No.19579/2022 before learned Single Judge of the Hon’ble High
Court of Telangana against the Secunderabad Cantonment Board
and pending Writ Petition, the Hon'ble Court by its Order dated
19.04.2022 directed the CEO to dispose of the matter finally within
a week by 26.04.2022 as per the directions of the Division Bench
in WP No.8942 of 2022. Copy of the Order dated 19.04.2022 of the
Hon’ble High Court is enclosed as Annexure-C.

Accordingly, the CEO, SCB passed a final speaking order dated
23.04.2022 whereby, the Board has decided to lay underground
drain/storm water pipeline through the properties of the Applicant
and her Brother by assigning valid reasons. Copy of the final
speaking order dated 23.04.2022 is enclosed as Annexure D.

vi) Aggrieved by this final order, both the Apphc:ant agld her Brother,

have filed one more Writ Petition in WP No0.22126/2022 before
learned Single Judge of the Hon’ble High Court of Telangana.
Pending Writ Petition, the Hon'ble High Court passed an Interim
Order dated 29.04.2022 directing both the parties to maintain
Status Quo. Copy of the Interim Order passed by the Hon’ble High
Court is enclosed as Annexure-E.

vii)Subsequently, this office has filed Counter Affidavit and Vacate

Stay Petition in both the Writ Petitions i.e., W.P. No. 19579/2022
and W.P. No. 22126/2022 and the same are pending for
adjudication. In view of the Interim Order of Status Quo granted by
the Hon’ble High Court, and since the matter concerning the
discharge of sewage is sub-judice before the Hon’ble High Court of
Telangana, the Secunderabad Cantonment Board could not take
any further action on discharge of sewage from the upstream area.

Page 3 of 4



g4

7. Subsequently, the Applicant has approached the Honble NGT,
Chennai, by way of filing O.A. No.97 of 2022 which is pending and the
Secunderabad Cantonment Board is directed to file its reply and the case is
adjourned to 24.01.2023.

8. Further, it is to inform that, this office is contemplating appropriate
action to discharge sewage/storm water through underground drain line as
per option 3 of feasibility report submitted by M/s. P.S. Engineering
Consultants after carrying out field survey. However, the said work could
not be taken up keeping in view of subsisting Status Quo order dated
29.04.2022 passed by the Hon’ble High Court'in W.P. No.22126 of 2022.

9. In the light of the above, the Secunderabad Cantonment Board is
restrained from entering into the property of the Applicant and her Brother,
by passing an Order of Status Quo, as mentioned above, and hence could
not take any immediate measures for prevention of untreated sewage
discharges and also to provide any necessary treatment system for the
sewage generated from the households in the locality. Hence your proposed
action against local body i.e., the Secunderabad Cantonment Board, as per
the provisions of Water (Prevention and Control of Pollution) 4.

Therefore, your Authority is requested to consider the above factual
position and necessary instructions may be given to the Applicant, M.S.
Tejaswari and her Brother, to give their consent for laying underground
drainage outlet through pipelines passing through their land for discharge of
sewage from the households in the locality connecting to a open nala in the
downstream so as to prevent any percolation of untreated sewage discharges
entering into private well/ agricultural kunta of the Applicant and her
Brother and this action could be initiated subject to outcome of the Writ
Petitions pending before the Hon’ble High Court of Telangana, as detailed
above, and requested that your Authority may kindly drop all further
proceedings pursuant to reference cited Notice dated 08.12.2022.

Yourd Sincerely,

Encl. As above.

Copy to:-
1) JCEE, Zonal Office, Hyderabad - for information please.
2) JCEE (Legal), TSPCB, Board Office, - for information please.
Hyderabad
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REPORT OF THE TELANGANA STATE POLLUTION CONTROL BOARD
TSPCB RESPONDENT NO.3) IN O0.A.NO.97 OF 2022 (SZ) FILED BY
DR. M.S. TEJASHWARI, TRIMULGHERRY, SECUNDERABAD

It is to submit that Dr. M.S. Tejashwari, D/o. Late Sri M.
Sathyanarayana Reddy, R/o. H.No. 3-16-668/A, Trimulgherry ‘X’ Roads,
Secunderabad has filed an O.A.No.97 of 2022 in the Hon'ble NGT, Chennai
regarding damage‘of Boundary wall, laying of the drainage pipeline from the
dwellings located in the Northern side of the petitioner’s land and sewage

entering into petitioner’s land and opel:l well thereby causing water pollution.

The petitioner’s has stated that they have constructed boundary wall
around their land decades back and it was allegedly demolished by
Cantonment Board at North-East side of the petitioner’s land and allowed the
sewage to enter into their land and diverted into open well and the water got
polluted. Also allegation were made regarding trespassing of people into the

petitioner’s land.

The petitioner has prayed to the Honble NGT to appoint an
independent committee to inspect the land of applicant as wehl as the
Defense Land surrounding the applicant’s property for the pl;l'rpose of
assessing damage caused to the environment as well as to the applicant’s
property, direct appropriate action against the Respondents, to direct
removal of illegally laid drainage pipeline till the northern side boundary wall
of the petitioner’s land and direct to stop the flow of sewage onto the land

and restore the open well etc.

In this regard, TSPCB Officials inspected the Petitioner’s Land and
surroundings on 03.11.2022. During the inspection, the petitioner was

present. The details are submitted as follows:

1. The Petitioner’s Land (about 3 Acres - 11 guntas) is located in
Sy.No. 96/e,97/a/98/a, Trimulgherry Village and Mandal, —Medchal-
Malkajgiri District and is provided by boundary walls on alt the four

sides.

2. The land is surrounded by East: Trimulgherry Tank Bund, West:
Residential Houses, South: Residential Houses / Approach Road,

North: Residential houses.
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3. In the Petitioner’s Land, a small shed with rooms and a cattle shed
are constructed along the East side boundary. 3-4 cattle are reared
in the cattle shed. Remaining area is covered with grown grass.

4. An open well is located at the North-East corner of the petitioner’s

land.

5. It was observed that several small houses are located in the area
towards Northern side of the petitioners’ lapd. Sewage from these
houses is entering into the petitioner’s land from North Side. The

-éewage is also joining the open well located in the petitioner’s land.

6. The Board officials collected the water sample of the open well and

the Analysis results are as follows:

b ¢ . Results Drinking water
arameters Unit | Method No. standards as per
IS 10500: 2012

pH - 4500-B 6.7 6.5-8.5
Electrical uS/cm
conductivity 2510-B 1025 -
Total mg/L
Suspended 2540-D 33 -
Solids
Total Dissolved mg/L * *k
Solids 2540 C 721 500%* (2000**)
Chlorides as CI° mg/L 4500-Cl-B 128 250* (1000**)
Sulphates L 4500-S04-

ipares as ma/ > 2 11 200% (400%%)
SO, B
Total Alkalinity mg/L
2 CacO3 2320 B 380 200* (600**)
Total Hardness mg/L
as CaCo3 2340 C 280 200* (600%**)
Calcium as mag/L
Ca+2 3500-Ca B 80 75* (200%**)
Magnesium as mg/L
Mg+2 3500-Mg B 19 30* (100**)
Phosphates mag/L 4500-P,D 8.0 -
Sodium as Na mg/L 3500-Na B 90 _
Potassium as K mg/L 3500-K B 21 _
%Sodium % _ 39 _
SAR, - - 2.3 -
Boron ma/L 4500-8 B <0.1 -
Chemical
Oxygen Demand mg/L 52208 170 -
BOD 3 at 27°C IS 3025,

mg/L 1993 43 <2




Total coliform MPI\:T<I100 9221 -8, C 540 <50
Fecal coliform MPI\rléIIOO 9221 - B, C 33 -
Heavy Metals

Copper mg/L 3111 B ND 0.05*(1.5*%*)
Nickel mg/L 3111 B ND 0.02
Zinc mg/L 3111 B ND 5¥(15%%)
Cadmium mg/L 3111 B ND 0.003
Lead mg/L 3111 8B ND - 0.01
Total Chromium mg/L 3111 D ND 0.05

As seen from the analysis results, the high values of Total Coliform- 540
MPN/100 ml indicates that untreated sewage was entering into the open well
situated in the Petitioner’s Land. Analysis report is enclosed as Annexure-I.

TSPCB has issued a notice dated 08.12.2022 to the Chief.Executive
Officer, Secunderabad Cantonment Board directing to take immediate
measures for prevention of untreated sewage discharges and provide
necessary treatment system for the sewage generated from the house holds
in the locality. A copy of the notice is enclosed as Annexure-II.

It is submitted that the Secunderabad Cantonment Board has to take
measures for treatment of the sewage generated. Regarding the
encroachments and trespassing into the petitioner’s land, TSPCB is not

competent Authority.

Submitted. =

Place: Hyderabad .

Date: 19.12.2022 ﬁ

ENVIRONMENTAL ENGINEER
=nvironmental Engineer

+.S. Pollution Control Board
Regional Office, Medchal
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ma%‘ Paryavaran Bhavan, A-3, Industrial Estate, Sanathnagar, Hyderabad — 500018

= : X
ST 4 Ph: 040-23887500
-
CENTRAL LABORATORY
Analysis Report
Reg. No.SR/05/TSPCB/HO/RO0/LAB/2022/1 1/035 Collected by: RO-Medchal
Collected on: 03/11/2022 Received on: 03/11/2022
Test method: Standard Methods of APHA, 23" Edition Quantity of the sample: 1 Ltr. sample each
Issue date:10/11/2022 Page No: 1 of 1

Source: Ground Water -

Ref : Hon’ble NGT Chennai- Original Application No. 97 of 2022 field by Dr. M.S. Tejashwari, D/o Late
Sri M. Sathyanarayana Reddy, R/o H. No. 3-16-6687A, Thirmulagiri ‘X’ Roads, Medchal Malkajgiri
district.

Sample code : Sample details / collection point

22/11/035 - Water sample collected from the opeawell at Sy.No.96/e,97/a, 98/a (96, 97,98 parts), Trimulgherry,
Medchal-Malkajgiri District.
Results Drinking water
Parameters Unit Method No. 22/11/035 standards as per
1S 10500: 2012
pH - 4500-B 6.7 6.5-8.5
Electrical conductivity uS/em 2510-B 1025 -
Total Suspended Solids mg/L 2540-D 33 -
Total Dissolved Solids mg/L 2540C 721 500* (2000%*)
Chlorides as CI" mg/L 4500-CI-B 128 250* (1000**)
Sulpbates as SO~ mg/L 4500-SO4-2 B 11 200* (400**)
Total Alkalinity as CaCO3 mgy/L 2320 B 380 200* (600**)
Total Hardness as CaCO3 mg/L 2340 C 280 200* (600**)
Calcium as Ca+2 mg/L. 3500-CaB 80 75 (200**)
Magnesium as Mg+2 mg/L 3500-Mg B 19 30* (100**)
Phosphates mg/L 4500-P,D 8.0 -
Sodium as Na mg/L 3500-Na B 90 -
Potassium as K mg/L 3500-K B 21 -
Y%Sodium % - 39 m
SAR - - 23 -
Boron mg/L 4500-B B <0.1 -
g‘e':::;' Oxygen me/L 5220 B 170 -
BOD 3 at 27°C mg/L IS 3025, 1993 43 <2
Total coliform MPN/100ml 9221 -B,C 540 <50
Fecal coliform MPN/100m] 9221 -B.C 33 -
Heavy Metals
Copper mg/L 3111 B ND 0.05%(1.5**)
Nickel g/l 3111 B ND 0.02_
Zinc mg/L 31B ND 5%(15*)
Cadmium mg/L 3111B ND 0.003
Lead mg/L 1B ND 0.01
Total Chromium mg/L 3111 D ND 0.05
(*) Parameters are exceeding the drinking water standards. “
Note: Results related to sample as received.
Remarks: The Sample is showing Bacterial Contamination as the Coliform values are high. | ‘\
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Joint Chief\ﬁnvironmentﬂl Scientist
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TELANGANA STATE POLLUTION CONTROL BOARD Fnn sy re - |



GOVERNMENT OF TELANGANA ,
IRRIGATION AND CAD DEPARTMENT

To

£Om . -

::Ti\lknugopm. M.EM.LE., The Chiof Executiyg Officqy,
Exetutive Engineer, Cantonmaent Board,

Hussain Sagar Lake Division, Court Compound, S-F’.Rnad.
Buddha Bhavan, 1™ fipgr, Socunde(abad-sﬂo 003,
Secunderabad. Ph’3“9'040-27'808600.

LeNo. EE/MSLOMD Tanks 2022/ '} | 2 2 - Dt.2740.205,

S )
Sub - Glihdc-Engg;-L.al(eé-EXISUHQ of 2 No's of Tanks je Ramanna Cheru, ang

Tzrumalagm Tank in the jurisdiction of Contonment Board, Secunderabag _
Resloration of Tanks- Req. Reg., ) ;

Ref . 1 G.O.Rt.No 351, 1&CAD (Estt) Dept, Df: 28.09.2021
2. The Dy, Exe.Engineer, Sup Division —{i, Lr.No.DEE/SD-H/HSLD/2021-22/45
022

3 The Executive Engineer, HSLD, Lr. No. EE/HSLD/HDfTanks/2022/ 280
Dt - 16.03.2022

* Aok ok

restore the below tanks which are in Cantonment jyr;

1) Ramanna Cheruvu (ID.N0.4200), Bowepally (v), Tirumalagiri {M)
2) Tirumalagiri Tank (lD.No.4201), Tirumalagiri (V&M)

by this office ag mentioned bejow,

1. Restoration of tanks — Bund strengthening, revetment to bund, construction of wejr
and sluijce,

2. Protection of tanks - Laying of Ring bund, revetment to ring bund, fencing

3. Sewage Diversion - Laying of Sewer ring main, inspection chambers including
Interception & Diversion Structure.

Yours faithfully,
N

Q/,Lw . vl,l ofra-

- o
Executive Enginee
ussain Sagar Lake Division,

H

%’ Hyderabad.
\

Uh)
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SECUNDERABAD CANTONMENT BOARD
N SARDAR PATEL ROAD, COURT COMPOUND, SECUNDERABAD 500003 A
Tel No, 040-27808600 / 040 - 27808601 IR
Email ID: ceo,sch2009pgmail.com
L. No.SCB/EB/ Trimuleherrv Lake/ &\ Dtok January, 2023,
7
To : i
,I/ )
The Executive Engineer, Bs

Hussain Sagar Lake Division,
Buddha Bhavan, 1% Floor,
Secunderabad.

Sub: GHMC - Engg - Lakes - Existing of 2 No's of Tanks i.e. Rarmanna
Cheruva and Tirumalagiri Tank in the jurisdiction of Cantonment
Board, Secunderabad - Restoration of Tanks.

Rel: (i} the Executive Engineer, Hussain Sagar Lake Division, Hyderabad
letter No.EE/HSL D/HD’Tanks/7()’72/l 122, Dt.27.10. 2072 (i1) the
Executive Engineer, Hussain Sagar Lake DIVISIOI'I Hyderabad letter
No. EE/HSLD/HD/TanI«s/202°/’>80 Dt.16.03.2022

X As requested, consent i1s hereby accorded to take up the works mentioned
i vour reference letter dated 27.10.2022 at Trimulgherry Tank (ID No.4201),
Trimulgherry (V&M) and Ramanna Cheruvu (ID No.4200), Bowenpally Village,
Trimulgherry Mandal.

3. Itss informed that, Ramannakunta lake is surrounded by several private
residential colonies which have come up in and around Ramannakunta lake, due
to which large quantum of sewerage water of these residential colonies through
the drains are being discharged into Ramannakunta lake which earlier was
catering to the rain water,

4. OQudets of the lake which are connected to storm water drains of Soujanya
Culom' are small in diameter and inadequate to discharge the excess water flow.
I the vear 2017, a ring sewer lane around the Ramannakunta lake has been
exXeel .ztfd with the support of HMWS&SB. It is also observed that some of the
svwerage drams are still discharging the sewer into the lake which are vet to be

connecied o the ring sewer.

Page 1 of 2
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3. During the monsoon due to excess storm water is ﬂowing mto the lakes,
resulting into overflow of Strom waters on the downstream side leading to
flooding situation in the colonies. The problem is being compounded due 1o (he
chocking of outlet drain which is bedded underneath the main road and connccets
to under drain at Soujanya colony. This drain is small and inadequate to
discharge the excess water at the time of monséons.

6. Fuarther, it is to mention that Trimulgherry Lake is also surrounded by
several private residential colonies and during heavy rains due to insulficient
outlet the upstream arca is being inundated with flood water.

7. It is to inform that the above factors be considered while designing and
execution of the work and also to associate the Engineering Division of this office
in planning and design for restoration of the water tanks, as theyv are fully aware
of the issues being faced.

8. In view of the above, you are requested to forward the Detailed Project
Report of the proposed work prior to commencement of the work lor our
information. :

Madhukar Nark D ]
ChielJExecutive Officer,
Secunderabad Cantonment Board.

Copy to:

1. The Special Chief Secretary,
Municipal Administration and Urban Development (MAUD),
Secretariat, Telangana State, Hyderabad.

2. The Commissioner and Director,
Municipal Administration Department, Govt. of Telangana, .
AC Guards, Masab Tank, Hyderabad-500004. for info.

please.

3. The Special Commissioner (Lake), 34 Floor,

DTCP Building, Lakdikapool, Hyderabad - 500 004.

4. The Commissioner,
Greater Hyderabad M unicipal Corporation,
Lower Tank Bund, Hyderabad - 500 063 J
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